
Directorate General of Foreign Trade
Udyog Bhawan

DES-V Section

'l'hc Mcctirrg No.2llAM-ltl datc<J f g^0l.ZOl8 for the licensing year 2017-18 to consider
thc cascs undcr Duty l:xcmption Schcmes (Chapter-4) was held on 01.02.2018 in Confere nce
I{oom No.ll ol'DGIJI'under thc Chairmanship of Shri K.C. Rout, Addl. DGF'|. 'l'he following

At thc outset thc Minutcs ol'NC-V McctingNo.20lAM-l8dated 04.01.2018 held on 17.01.2018
wcrc takcn up lbr ratification. As thcrc was no amendmcnt to the same, the above referrcd
tnirrutcs werc adoptcd lbr irnplcmerrtation by thc Committee without any amendment. 'l'he

agcnda lor mccting No.2 l/AM- I 8 datcd I 8.01 .20 I 8 was taken up l'or discussion and the decision
takcn in rcspcct of each casc is cnumcrated below:
lヽEEIIヽ (,Nliヽ 11〕 E It :21/84-AI(13/2017ンIEETIN(〕 DATIC:18.012018
(〕asc No.:21/12/84-Al,(〕 3/2016 1)artvヽ amc:I′ OYAI′ TItXTILン It Mcct No/1)atc:21/84- Status:

DeferredMH′ 1´ SI′ TI) ALC3/2017
1801.2018

―― _―

「

_____――――一――――――             ―
2.I Shri」 .D.Giri,Vicc President

3.I Shri S.K.Mohapatra,DD(〕

4.I Shri Vinod Kumar Kashyap,IP′ I｀ I)

HQ「 ilC
:01/84/050/00212//ヽ M17/

RI′A Irilc             lン iC●No/Datc:3510045009 ‐Dcfer Date:
:35/24/040/00025/AM17/       17.082016              15.022018

thcir designation _ Departmcnt
Tc ofncc.Noida

Al〕 PC

DGFT
DGFT

Status:
Deferrcd

Dccision :(3omnlittcc considcrcd thc case as pcr agenda along、 vith othcr rclcvant papcrs and
notcd that this casc had bccn rcibrrcd to´ I｀C,Mumbai for Comments.Comnnittcc dccided to await
C0111mCntS from′ I｀C,ヽ4ulη bai. 

′
Fhc casc stands dcfcrred for rc― listing on 15.02.2018.

Casc No.:29/20/84-AI′ (〕3/2016 Party Namc:AMRI・IT INDIA  IMcct No/Date:21/84‐     status:
ASSOCIATES PRIVATE     IALC3/2017          Deferrod
I´ IMI 「́ItI)                  18.012018

RI′ /ヽ lrilc                      Lic.No/1)atc:0510399970   1)cfcr l)atc:

:05/23/040/00090/AM17/       03.10.2016               15.022018

Decision : Committcc considcred thc casc as per agenda alongwith other relevant papers and
notcd that this casc had been relbrrcd to 'l'C, Mumbai for Commcnts. Committee decided to await
corltlucnts f}om 'l'C, Murnbai. 'l'hc casc stands dcfbrred for re-listing on 15.02.2018.

HQ IlilC

:01/84/050/00372/Aヽ 417/

Casc No.:62/20/84-Al′ C3/2016 Party NamciCONNOISSEUR   Mcct No/Datc:21/84-
1'ASH10NS               Al_C3/2017

18.01 2018

HQ「 ilC
:01/84/050/00405/´ Mヽ17/

RI′A「ilc              lLic.No/Date1041 01 62348  1Defer Date:
:04/24/040/00114/AM17/       105.10.2016               15.022018

I)ccision : Committcc considcrcd thc case as pcr agcnda alongrvith othcr relcvant papcrs ancl

rrotcd that this casc had bcen rclbrred to 'l'C, Mumbai lbr Comments. Cornrnittee decided to await
corrments frorn 'l'C. Murnbai. 'l'he casc stands deferred for re-listing on I 5.02.201 8.

q!ficcrs wqie prcryal1-
S.\-o. ] Nqnrc ol'th,c rcprcsenlativcs and

L i Shri V.K. Kohli. i)ircctor



Casc No.:22/20/84-A LC3/2016 Palty Namc:PINNAClッ lう

CIッOTHING CO.,
Ⅳleet No/1)atc:21/84-

Al,C3/2017
1801 2018

Status:
Deferrcd

HQ Filc

:01/84/050/00365/AM17/
RLンA「 ilc
:05/24/040/00348/Aヽ 417/

1´ic No/Datc:0510400240  DcFcr Datc:

24.102016               15.02.2018

agcnda alongwith othcr rclcvant papcrs and

ibr Commcnts.Col■ lnittcc dccided to await
for rc― ‖sting on 15.02.2018.

Dccision : Committee considered thc casc as pcr
notcd that this casc had bccn rcl'crred to 'l'C, Mumbai
comments from TC, Mumbai. 'l'he case stands deferred

Casc No.:36/20/84¨ ALC3/2016 1Party Namc:ARVIND lン IMITED Mcct No/Datc:21/84-
AIンC3/2017
1801.2018

HQI'1lC

:01/84/050/00379/AM17/

Decision : Cornrrlittee considcred the casc as pcr

noted tllat t1lis case had been rcferrcd to TC,Mumbai

C01■ l■ entS fl・ oll1 1｀C,Mulη bal. 
′
「 hc casc stands dc食 3rrcd

Case No.:23/22/84-ALC3/2016  Party Namc:I↑ RONTIER
PROTECTIVEWEAR PRIVATE
I′IMITED

RLA「 ile
:02/24/040/00148/AM17/

RI´ Al'ilc

:08/24/040/00297/ノ ヽヽ 417/

RLA Filc

:02/24/040/00164/AM17/

RLA Filc

:02/24/040/00168/AM17/

lン ic No/Datc:0810138963   1)clcr I)atc:

25.10.2016               15022018

agcnda along、 vith Otller rclcvant papcrs and

for Commcnts.Committcc dccidcd to await

ibr rc― listing on 1 5.022018

Status:
Dcfcrred

Status:
De fcrred

Status:
I)el'crrcd

Decision : Committee considered the casc as per agcnda alongwith olhcr rclcvant papers and
noted that tlris case had becn rcl-erred 1o 'l'C, Murnbai lor Commcnts. Comrnittee dccidcd to arvait
comments from '1'C, Mumbai. 'l'he case stands deferred for re-listing on I 5.02.201 8.

HQ「 ilC
:O1/84/050/00429/AM17/

HQ Filc

:01/84/050/00435/AM17/

HQ Filc

:01/84/050/00428/AⅣ 〔17/

I´ic No/Datc:0210207131   Dcた rI)atc:
11 11 2016               1502.2018

Status:
Deferrcd

Status:
Defcrrcd

Meet No/Datc:21/84-

AIンC3/2017
18.01.2018

Mect No/Datc:21/84‐

AlンC3/2017
18012018

iCase No。 :29/22/84-ALC3/2016 Party Name:AMRIT EXPORTS Mcct No/Datc:21/84-
PVT.1ン TD.              AIン C3/2017

1801 2018

I´ ic No/Datc:0210207157   1)cibr I)atc:

25 11.2016               15022018

Decision : Committee considered the case as per agcnda alongwith othcr relcvant papcrs and
noted that this case had been referred to 'l'C, Mumbai f,or Commcrrts. Comrnittec dccided to await
commentsfromTC,Mumbai. 'l'hecasestandsdeferredfbrre-listingon 15.02.2018.

Casc No.:22/22/84-ALC3/2016  Party Namc:AMRH｀ EXPORTS Mcct No/1)atc:21/84-
PVT LTD               Alン C3/2017

18.012018

lン iC● No/Datc:0210207159  Dcfcr Datc:

3011.2016               1502.2018

f)ecision : Committee considered the casc as per ascncla alongwith olher rclcvant papers and
noted that this case had becn rcl'erred to 'l'C, Mumbai lbr Commcrrts. Committec decided to await
comments from TC, Mumbai. 'l'he case stands deferred for re-listing on 15.02.2018.

Case No.:51/20/84‐ ALC3/2016 Party Name:SHAHIEXPORTS
PVT I´ TD

6



HQl'ilC

:O1/84/050/00394/AM17/

RIッ A Ililc

:05/24/040/00412//ヽ N/117/

Lic.Noi Date:05 10400555 Defer Date:
30.1 1.2016 15.02.2018

agenda alongwith other relevant papers and
l'or Comments. Committee decided to await
for re-listing on 15.02.2018.

Decision : Committcc considercd thc case as per
rroted that this casc had bccn referrcd to '['C, Mumbai
colnmcr'rts lrom'l'C. Murnbai. 'l'he casc stands deferred

Casc No.:54/20/84-ALC3/2016 Party Namc:SHAHI EXPORTS IMect No/Datc:21/84‐
PVT I´TD                AIン C3/2017

18.012018

Status:
f)efe rretl

Sta t us:

Deferred

lo l諦識):50/00397AM17

11:品識):500042″ AM17/

Decision : Committcc considercd the case as per
notcd that this casc had been rcfcrrcd to TC, Mumbai
cornments ll'orn'l'C. Murnbai. 'l'hc casc stands deferred

C-asc No.: I8/22184- At,C3l20l6 Party Nar.uc:RADIANl-
t]XPOR'I'S

RI´ A llilc

:05/24/040/00404/AM17/

RI´ A If‖ c

:05/24/040/00450//ヽ M17/

Lic.No/Date:0510400554 DelbrDate:
30.r 1.2016 15.02.2018

agcnda alongwith othcr relevant papcrs and
for Comments. Committee decided to await
fbr rc-listing on I 5.02.201 8.

4ヽcct No/1)atc:21/84-

ALC3/2017
18.012018

Dccision : Committcc considercd thc case as per
notccl that this casc had bccn referrcd to 'l'C, Mumbai
collmcnts fiom'l'C, MLrmbai. -l'hc 

casc stands del'erred

l′ ic.No/Datc:0510400715  Defer Datc:

13 122016               15022018

agcnda along、 vith othcr rclcvant papcrs and

for Commcnts.Committcc decided to await

for rc― ‖sting on 15.02.2018.

Casc No.:26/22/84-AIッ C3/2016 Party Namc:JIVA DESIGNS(P)IMCCt No/Date:21/84‐
1´TD.                 Alン C3/2017

18.012018

Status:
I)eferred

Status:
I)el'erred

酬Ъ謝:5υ∞
`ν
AMロ

B13轟捻5υ∞個AM W

Decision : Committcc considered the case as per
notcd that this casc had been referrcd 1o 'fC. Mumbai
corrrrcnts from'l'C. MLrrnbai. 'l'hc casc stands deferrcd

Casc No.:10/22184-Al,C3l20l6 Pa(y Namc:RICltlA & CO

RIン A Ililc

:05/23/040/00454/Aヽ 417/

RIン A Filc

:05/24/040/00500//ヽ M17/

ILic.No/1)ate:0510400895  Dcfc5r Datc:

21 12.2016               15.02.2018

agenda alongwith other relevant papers and

for Commcnts.Committee decided to await

br rc― listing on 15 02.2018

Mcct No/1)atc:21/84-

ALC3/2017
1801.2018

Decision : Cornmittcc considercd thc case as per
notcd that this case l-rad bccn referrcd to 'l'C, Mumbai
comrrcnts liorn'l'C. Murnbai. 'l'hc casc stands deferred

Lic.No/Date:0510401095 Defer Date:
05.01.2017 15.02.2018

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 15.02.2018.

ICasc No。 :15/1/84-ALC3/2017

14

HQ「 ilC
:O1/84/050/00532/ノ Mヽ17/

Party Namc:SHOREヽ VALA
CI′()BAI′ INDUSTRHtS
PVI｀ 1′TI).(「ORM ERI′ Y

RI´ Al'‖ c

,05/24/040/00534//ヽ 4ヽ17/

Mcct No/Date:21/84-

AI′C3/2017

1801 2018

Status:
I)efcrrctl

Lic No/1)ac:o510401395  DcFcr Datc:
2701 2017               15.02.2018



Decision : Committee considered the case as pcr
noled that this case had been referred to 'l'C, Mumbai
comments from TC, Mumbai. 'lhe case stands deferred

agcnda alongwith othcr relcvant papcrs and
lor Comments, Committce dccidcd to await
for rc-listing on 1 5.02.201 8.

Status:
I)cferrcd

I´ ic No/1)atc:0310810900   1)cた rI)atc:

02.022017               15022018

Case No.:2/3/84¨ ALC3/2017   Party Name:CLASSIC BINDING Mcct No/Datc:21/84-
INDUSTRIES            AIッ C3/2017

1801.2018

151諦島掲5υ00007AMIV

に18謝:50/00佃νAM W

1719品):50/00019/AM18/

Decision : Committee considered the case as per agenda alongwith othcr re lcvant papers and notcd
that this case had been referrcd to DIPP for comments. Committcc decidcd to awailthcir commcnts
and defer the case. l'he casc stands dcferred for rc-listing on r 5.02.201 g.

IRIン A Filc

:03/94/040/00995/AM17/

RLA Filc

:03/95/040/00878/ノ Mヽ17/

RLA Irilc

:05/24/040/00669/AM17/

RLA「 Hc
:05/24/040/00007/AM18/

I′ ic.No/1)atc:03108i1045   1)cfcr【 )atc:

08.022017               15022018

Iヽ4cct No/1)atc:21/84-

AlンC3/2017
18.01.2018

Mcct No/1)atc:21/84-

AlンC3/2017

18.01.2018

Mcct No/Datc:21/84-

AIンC3/2017
18012018

Case No.:7/3/84-ALC3/2017   Party Name:LAHOTI

OVERSEAS L′ I｀ D.
Status:
De ferrcd

Status:
I)el'crre d

Status:
I)eferred

Decision : Committee considered the case as per agcnda alongwith othcr rclevant papcrs an<i
noted that this case had been referred to TC, Mumbai for Comments. Committee decidcd to await
comments from TC, Mumbai. The case stands deferred for rc-listing on 15.02.2018.

Casc No.:14/3/84-ALC3/2017  Party Namc:SHOREWAIン A
Gl´OBAl´ INDUS′ FRIIう S
PVT l.TD,(「ORM ERLY

Lic No/Datc:0510402175  Dctr Datc:

06.042017               15o22018

Decision : Committee considered the case as per agcnda alongwith othcr rclcvant papcrs and
noted that this case had been referred to 'l'C, Mumbai lor Comments. Committcc decidcd to await
cornments from TC, Mumbai. T'he case stands deferred l'or rc-listing on 15.02.2018.

ICasc No。 :25/1/84‐ ALC3/2017  Party Namc:PINNACIン It

CI′OTHING CO,

HQ File

18 :01/84/050/00005/Aヽ 418/

Casc No.:60/21/84-A LC3/2017 Party Namc:KABADI

.SHANKARSA&CO,

I′ ic.No/1)atc:0510402195   1)crcr l)atc:

10042017               15022018

Status:
I)eferred

Decision : Committee considercd the case as pcr agcnda alongwirh othcr rclevant papcrs ancl
noted that hard copy of thc application not received from CLA, I)clhi. Comrnittec clccidcd to ask
CLA, Delhi to forward three set oflapplication alognwith rclcvant documcnts lor cxamination ol'thc
case. The case stands deferrcd for re-listing on I 5.02.20 I 8.

|ヽ4cct lヽ o/1)atc:21/84-

AI′C3/2017
18012018

19 
t tg t'il. RLA Irilc t.ic.No/l)arc:07101 I I 45 I t)cl'cr I)atc::01l84l050l00297lAMl8l :01t241040t00008/AM I 8/ 24.04.2017 I -5.02.201 8

Decision : Comrnittee considercd tltc casc as pL.r'aecnda alon-qr,r,ith othcr rclcvanl papcrs anci



notcd that this casc had bccn rcl'crrcd to 'l'C, Mumbai for Commcnts. Committee decided to await
conrments liorrr 'l'C, Murrbai. -l'hc 

casc stands deferred for re-listing on 15.02.2018.

Casc No.:20/11/84-Al′ C3/2017 Party Namc:AVATAAR IIOM E Mcct No/Datc:21/84‐

「
ASH10N PRIVA´ FE LIMITED ALC3/2017

1801.2018

Status:
Deferred

Status:
Dcferrcd

"11謝:50/001り AM Ⅳ
RIン Al'llc

:32/24/040/00009/AM18/

RIッA「 1lc

:03/94/040/00107/AM18/

Lic.No/Date:3210078215  
‐
Defer Datc:

04.07.2017               15.02.2018

I)ecision : Committcc considcrcd thc casc as per agenda alongwith other relevant papers and
notcd thal this casc had bccn rcf'crrcci to 'i'C, Mumbai fbr Commcnts. Committee dccided to await
cotnucnts liorn 'l'C, Mr"rrnbai. 'l-hc casc stands dcf-crred for rc-listing on 15.02.2018.

Casc No.:4/11/84‐ ALC3/2017  Palty Namc:GRINDWEIン L
INOR′ I｀ ON LンTD

Mcct No/Datc:21/84-

AlンC3/2017
18012018

IIQ Filcll :01/84/050/0012i/AM I 8/

Decision : Committcc
that this casc had becn
and dcfcr thc casc. 'l'hc

Lic.No/Datc:0310814426  Dcた r Datcl

0407.2017               15.022018

considered thc case as per agenda alongwith other relevant papers and noted
rct'crrcd to I)lPP for comments. Committee decided to await their comments
casc stands dcfbrrcd for rc-listing on I 5.02.201 8.

(,aso No.:17/11/84-Al′ C3/2017 1Pany Nanlc:RADIAN・ I
13XPORTS

RI′ A「 ilc

:05/24/040/00162//ヽ M18/

RIン A lrilc

:05/24/040/00174//ヽ M18/

RI´A「 ilc

:05/24/040/00182/AM18/

Mcct No/1)atc:21/84-

ALC3/2017
1801 2018

4ヽeet No/Date:21/84-

ALC3/2017
18012018

4ヽcct No/Date:21/84‐

AlンC3/2017

1801 2018

Status:
I)eferred

Status:
Deferred

Slatus:
I)efe rred

η19脚:5υ∞BαAM Ⅳ

231品識掲50/00135/AMlν

ン13脚:507oolttAM B

I)ecision : Comrnittec considcrcd the case as pcr
notcd that this casc had bccn rel-crrcd to 'l'C. Mumbai
commcnls liom'l'Cl. Mr"rrnbai. 'l'hc casc stands defcrred

Case No.:16/lll84-AL,C3l20l7 Party Name:PEE ITMPRO
rixPOR'r's (P) r_Tn

Lic.No/Date:0510403360 DeferDate:
07 .01 .20t1 r 5.02.20 r 8

agenda alongrvilh other relevarrt papers and
lbr Comments. Committee decided to awair
for re-listing on I 5.02.201 8.

Decision : Committcc considercd the case as per
notcd that this casc had bcen relcrrcd to TC, Mumbai
cornmcnts lrom'l'C, MLrrnbai. 'l'hc case stands deferred

(lase No.: l5/l t/84-AI (:312017 Pa(y Name:Pllti tjMPRO
LXPOR'l'S P t.]'t)

Lic No/Date:0510403417  Dcfbr Datc:

18072017 1502.2018

agenda alongwith other relevant papers and
for Comments. Committee decided to await
for re-listing on 15.02.2018.

Dccision : Cornmittcc considcrccl thc casc as pcr
notcd that this casc had bccn rcl'crrcd to 'l'C, Mr:mbai
cornrncnts ll'orrr'l'C. Murnbai. 'l'hc case stands deltrred

Lic.No/Date:0510403457 DeferDate:
20.07.2017 15.02.2018

agcnda alongwith othcr rclevant papcrs and
for Commcnts. Committee dccidcd to await
for rc-listing on 15.02.2018.



Case No.:12/11/84‐ ALC3/2017 Party Namc:LOYAL TEXTII´
I〕  Mcct No/1)atc:21/84-

MILLS L′
「 D ALC3/2017

18.01.2018

Status:
Dcferred

25 HQ Filc
:01/84/050/00131/AM18/

28 HQ Filc
:01/84/050/00163/AM18/

RI´ A Filc

:35/24/040/00013//ヽ N7418/

RI´A Filc

:03/94/040/00375/ノ Mヽ18/

RIン A Filc

:02/24/040/00o78/ノ lヽνl1 8/

RLA File

:05/24/040/00191//、 M18/

RIンA「 ilc
:04/24/040/00087//ヽ 4ヽ18/

I′ ic.No/1)atc:3510045206   1)crcr I)atc:

25072017               15022018

Stat us:

Dcferred

I´ ic.No/1)atc:o310814967   1)cibr Datc:

01.08.2017               15022018

Status:
Dcl'erred

I′ ic No/1)atc:o210207776   1)ctrI)atc:

01 082017               15022018

Decision : COmmittee considered the case as per agcnda a10ng、
vith Othcr relcvant papcrs and

notcd that case necds further exanlination. ′
「 he casc stands dctrrcd ibr rc― listing on 1 5.02.2018.

Casc No.:3/17/84-AIコ C3/2017  Party Namc:AYM SYNTI;x   Mcct NO/1)atc:21/84-
1′

′

II) へI´ C3/2017
18012018

%19轟捻50/00%7AM W

η19品児5υtt VAM B

Dccision:cOmmittce considcred tlc Casc as pcr agcnda a10ngwith Othcr rclcvant papcrs and notcd

that this casc had becn rcferrcd tO DIPP fOr cOmmcnts.COmmittcc dccidcd tO await thcir cOmmcnts

and dcfcrthc casc  
´
I｀ hc casc stands dctrred fOr rc_listil18 0n 1 5 02 201 8

Case No.:l I/lll84-ALC3t20l7 ,party Name:JpM ExpoRTS Mcet No/Datc:2 I/g4-
PRIVATE LIMITED AI,C3I2OI7

I 8.01 .20 I 8

Decision : COmmittee cOnsidered thc case as pcr agcnda a10ng、
vith othcr rclcvant papcrs and

noted that this case had been rcferred tO TC,Mumbai fbr cOmments.COlη
nlittce dccidcd tO await

comments from TC,Mumbai.The case stands defcrrcd f01・
rc― listing on 15.02.2018.

Casc No.:13/13/84-A LC3/2017 Party Namc:ヽVEARヽVEIン 1ン
INDIA PVT Iッ TD.

I′ ic.No/Date:0510403553  1Defcr Datc:

01.08.2017               15022018

Mcet No/Datc:21/84-

AIッC3/2017
18.01.2018

Meet No/Date:21/84-

AIンC3/2017
18.01.2018

Slat us:
I)efcrred

Slatus:
I)eferred

I)ecisiOn : cOmrnittee cOnsidered the case as pcr agcnda a10ng、
vith Ot1lcr rclcvant papcrs and

notcd that casc nceds ibrthcr cxaminatiOn. ´
I｀he casc stands dcibrrcd ibr rc― listing on 15 02.2018.

Casc No.:49/17/84-Alッ C3/2017 1Party Namc:SRF I´ IMITED

'13脚:50/00創ンAM W
I´ic.No/1)atc:0410163421   DctrI)atc:

10082017              15.022018

Status:
Dcl'erred

1)ccisiOn :(,01nlllittcc cOnsidcrcd thc casc as pcr agcnda alon3、
vith OthCr rclcvant papcrs and notcd

that this casc had bccn reた rrcd tO DIPP fOr cOllllncnts.(3omlnittcc dccidcd tO a、
vait thcir cOlη rncnts

and defcr the casc. The casc stands dcfcrrcd fOr rc_listing On 15 02 2018

Casc NO.:lo/13/84‐ AI′ C3/2017 1)any NamciJIvA Dl〕 SIGNS(1))Mcct NO/1)atc12 1/84-
30 LTD,                  Alッ C3/2017

18012018

6



311品品):50/00155/AMIW

・ 19脚:5剛 vAM Ⅳ

,っ HQ Irilc
DD :01/84/050/00180//ヽ

4ヽ18/

M ll航 50/001Я ttM晰

I)ecision : Committcc considercd thc casc as per agenda alongwith other relevant papers
to allow thc llrnr pcrsonal lrcaring alongwith samplc & CAD ol'thc cxpoft product lbr
ol'thc casc. 'l'hc casc stands dcl-crrcd lor rc-listing on 15.02.2018.

Casc No.:5/13184-Al,C.3l20l'7 Parly Name:MODA COCK'I'AIL Meet No/Dare:21l84-
ALC3/2017
18.01.2018

Lic No/1)atc:0510403696

17.08.2017

Decision : Committcc considcrcd the casc as per agenda alongwith other relevant papers
bccn rcqucsted to I'urnish laymarkcr ol cxport product and sample of the expofi
cxamination of thc casc. '['hc casc stands deferred for re-listing on 15.02.2018.

(lase No.:3/13184-Al,C3/2017 l)arly Nanrc:GEO SOTJRCI] Mcct No/1)atc:21/84-

ALC3/2017
18.01.2018

HQ「 ilC
:O1/84/050/00160/ノ Mヽ18/

RI′ A「 ilc

:05/23/040/00184/AM18/

RI´ A Ililc

:05/24/040/00213/AM18/

RI′ A Ililc

:08/24/040/00126//ヽ レ118/

RIッA「 ilc

:05/23/040/00199//ヽ 4ヽ18/

RI´ A Irilc

:35/24/040/00015/AM18/

Lic.No/Date:0510403666
111.082017

Mcct No/1)atc:21/84-

AlンC3/2017
18012018

Mcct No/Datc:21/84-

Al´C3/2017

18.01.2018

Dcfcr Date:

11502.2018

and decldcd

cxalη inatlon

Status:
Deferred

Dcf-er i)atc:
I 5.02.20 r 8

and firrn has

product for

Status:
[)eferrcd

Status:
I)cferrcd

Status:
I)cferred

1ッic No/Datc:0810140812  Dcfer Datc:

21.08.2017               15.02.2018

I)ccision : Comtnittcc considcrcd thc casc as pcr agenda alongwith other relevant papers and notcd
that this casc had bccn rcl'crrcci to I)ll'P lbr cornmcnts. Cornrnittcc dccided to await thcir cornnrcnts
and dcf'cr thc casc. '['hc casc stands dcl'crrcd for rc-listing on 15.02.2018.

(〕asc No.:16/17/84-AIフ C3/2017  Pal■ y Nanlc:ALン PINIt
APPARIう I′ S PVTl′ TD.

lン ic No/Datc:0510403770   1)cfer l)atc

2308.2017               15022018

Dccision : Committec considercd thc case as per agenda alongwith other relevant papers and noted
that this casc had bccn rclcrred to DIPP lor comments. Committee decided to await their comments
and def'cr thc casc. 'l'hc casc stands dclcrred for re-listing on I 5.02.2018.

(〕asc No.:1/13/84‐ Al′ C3/2017  Pany Namc:1ンOYALッ TEXTllン E
lヽ411′ I′ S I′ 1｀【)

1)ccision : cOlallllittcc Obscrvcd that casc has bccn referrcd

ibr colllmcnt Co1311■ ittcc dccidcd to await their comments

15.02.2018

Lic No/Datc:3510045214  Dcfcr Datc:
‐23.08.2017              15.02.2018

to O/o′ I｀cxtilc Commissioner、 MⅢηbai
and dcibrred thc casc br rc― listil18 0n

Casc No。 :11/17/84-AI」 C3/2017

HQ「 ilC
:01/84/050/00175//ヽ 4ヽ18/

Party Namc:GLOBAlン MODE
AND A(lCIう SSORII〕S PVT.
1′

′

I｀ 1)

RIッ A Irilc

:05/23/040/00215/ノ ｀` 418/

Mcct No/Datc:21/84‐

ALC3/2017
18.O12018

Status:
Deferred

Lic No/1)atc105 10403806   Dcfcr l)atc:

25082017               15022018



Decision : : committee considered the case as per agcnda alongwith othcr rclcvant papers anddecidcd to ask the firm to furnish cAD and measurement chart of thc cxpor-t product fbr exanrinationof the case. The case stands deferred for re-risting on 15.02.20 r g.

(3asc No.:43/17/84-AIフ C3/2017 Party NamciSUPI〕RH()USE
LTD.,

HQ IPlle                ‐RLA Irile
:01/84/050/00207/Aル 118/      :o6/24/040/00019/AN/118/

Decision:NC decided to ratify the nOrms for thc

No 7/125/2016-′「 VヽS datcd 12.01.2018 as undcri

4ヽcct No/1)atc:21/84-

AlンC3/2017
18012018

1ン iC● No/1)atc:0610038681

Approvcd

‐29.08.2017

above AA as per DIPP cOmments vidc
「

.

l.Kids Riding Brecch made out Of WOvcn
Irabric with full sear ol Artificial Lcather Cloth
with relevant GSM. ('I'he content of Artificial
Lcather cloth will be 2333 Kg)

(〕asc NO.:15/17/84‐ Alッ C3/2017  Party Nalanc:JIN DAl´ P01ッ Y

「
ILMS L′ I｀D.

163350
Nulllbcrs

11里 91“P9■_

Alti「 cial

l′eathcr Cloth

Aflilrcial
Lcathcr Cloth

Qμ antiけ

2450K8

1050 Kg

Status:
Defcrrcd

Status:
I)el'erre d

Sta t us:
Deferrcd

7000.0

Nulllbcrs

I{A concerned may take neccssary action subject to compliancc ol othcr usual conditions.

Case No.:23/19/84-ALC3/2017 Party Name:UNICARE FIRE   Mcct No/Datc:21/84-

SAFE´
「
Y(INDIA)Plン・I｀D.   AIッ C3/2017

1801 2018

-_ IIQ Iiilc RLA Irilc,, ,,iira;,, oto0236tAM.B/ :05t24/040100236/AMtBt l;:ri:i;]i'''-sr0403834 I'r:f"iffl;
Dccision : Committee considcrcd thc case as pcr agenda alongwith othcr rclcvant papcrs and norcd
that this case had been referrcd to DIPP for commeits. commiltcc dccidcd to await thcir commcnts
and defer the case. J'he casc stands dcfcrred l.or re-listing on I 5.02.201 g.

4ヽcct No/1)atc:21/84-

ALC3/2017
18.012018

38器晶):5ν 00179AMlν   琺尤」liα0022VAMIツ   :::ご蹴号∝0"0403977 讐筋辮:
RI猟:lA∫l麗鯖潔洋::rF錦旨思篤鵬:irt認糧Ъ鑑:∫lξmi:ll:ギぶll緊
land deferthe case. The casc stands deferred fOr rc―

listing On 15.02.2018.

Case No。 :8/17/84‐ ALC3/2017

39

HQ Irilc

:01/84/050/00172/AM18/

Party Name:PREMIER FINE
IンINENS PRIVATE Iン IMITEI),

Rl´ A「 ile
:32/24/040/00o18/AM18/

Mcct No/1)atc:21/84-

AI′ C3/2017
18012018

I′ ic_NO/1)atc:3210078248   Dcfbr I)atc:

08.092017               15022018

Item of Export

2.Kids Riding Brecch made Out of WOvcn
Irabric with full seal of Artificial t,eather Cloth
with relevant GSM. (T'he content of Artificial
Leather cloth will be 1000 Kg)



Dccision : Committec considcrcd thc case as per agenda alongwith other relevant papers and decided
to ask the firm to lurnish thc dctails of wastage an process justification for higher wastage lor
cxamination olthc case. 'l'hc case stands deferred for re-listing on 15.02.2018.

Casc No.:7/17/84-AI′ C3/2017  Party Namc:ARVIND LIMITED Mcct No/Date:21/84-
ALC3/2017
118.012018

Status:
Deferred

Status:
Deferred

Defer Date:
I 5.02.201 8

and dccidcd
case stands

Status:
Deferred

Sta t us:
I)eferred

“11脚:50/001引ハMW

綱19脚:50/001ワAM晰

I)ccision : Cornnr itlcc considcrcd the casc as pe r agenda alongwith othcr rclcvant papcrs and dcciclcci
to ask the llrrn to Iurnish thc details of wastage matching import and export for examination of thc
casc. 'l'he casc stands delbrred lor re-listing on 15.02.2018.

RI′ A Ililc

:08/24/040/00165/AM18/

RI′A「 ilc

:03/95/040/00486//ヽ M18/

RI′A「 ilc

:03/95/040/00505/AM18/

Lic No/Date:0810140904  Dcfcr Datc:

12.092017               15.02.2018

Status:
I)efe rred

(〕asc No.:33/17/84-Al,C3/2017  Pany Namc:MICROFIBER    Mcct No/Datc:21/84-
CORP PRIVATElン IMITED   Al′C3/2017

1801 2018

Lic No/Date:0310815786  Dcfcr Datc:
15.092017               15.02.2018

I)ccision : Comrniltcc considcrcd thc casc as pcr agenda alongwith othcr relevant papers and decided
to ask thc llrm to lurnish thc dctails of wastage matching import and cxport for examination of the
casc. '['hc casc stands dcl'crrcd lbr rc-listing on 15.02.2018.

42

Casc No.:44/17/84‐ Al,C3/2017 Party Nalη c:SHAMIMSONS   Mcct No/Datc:21/84‐
INTI〕RNAT10NAlン        Alッ C3/2017

18.01.2018

HQ IfilC RI´ A Filc Iフ ic No/1)atc:0610038707

:01/84/050/00208/ノ |ヽヽ418/        :06/24/040/00029/AM18/       104.102017              .

1)ccision :Co11111littcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs

to ask thc Arin to lbrnish(〕 /ヽ 1)of thc cxport product for cxalllination of thc casc.  1｀ hc

dcfbl・rcd ibr rc― listin3 on 15.02.2018.

Party Namc:WEL´ SPUN INDIA  Mcct No/Datc:21/84‐
1′ 1■lITIう D               ‐AlッC3/2017

118.01.2018

Casc No.:45/17/84-AI′ C3/2017 Party Namc:UVIRAJ GLOBAl′  IMcct No/Datc:21/84-
PRIVA′ I｀ It lン IMITED       IALC3/2017

1801 2018

4311脚 :5υ0020%AMiシ   胤筋::υ 0002ν AMlν  ‖∬出彎α0610038706 胃駐.辮:
I)ccision :Comlllittcc considcrcd thc casc as pcr agenda alongwith other relevant papcrs and dccidcd

to ask thc flrnl to furnish thc dctails of stagcwisc wastagc for exalnination of the case.  Thc casc

stands dcfcrrcd for rc― listing on 1 5.02.2018.

(lをlscヽ o.:4/19/84-AI′ (:3/2017

44 HQ「 ilC
:01/84/050/00217//ヽ N/418/

1)ccision :Coinnlittcc

that this casc had bccn

Lッic No/Date:0310816180  Dcfcr Datc:

06102017               15.022018

considcrcd thc casc as pcr agcnda alongr.vitlr othcr rclevant papcrs and notcri
rcl-crrcd to DIPP for comments. Committee dccided to await their commcnts



and deferthc casc. ´
I｀ hc casc stands dclbrrcd br rc_listing On 1 5.02.2018.

(〕asc No.:29/17/84-AIン C3/2017  Parly Namc:ORH」 NT CRAl'F   Mcct NO/1)atc:21/84-
1ッ IMH｀ 1〕 I) AI′ C3/2017

1801 2018

Stal us:
I)cl'erred

も19昴:5υ剛嚇M晰

“
19昴:5α剛切Att ν

″18謝:5ν剛吻AM W

毬19昴:5α∞創νAM Ⅳ

RIttl‰∫濁品蹴ぽ麻1露1譜:∬l箸繋:翼l詣 f彙馨
itttllMittlTl:電

ぷ11¶has nOt furnished the requcstcd details.´
I｀he casc stands dcた「rcd brrc_listin3 0n 1 5.02.2018

RI′ A Filc

:05/24/040/00298//ヽ N418/

RI′ AI'ile

:08/24/040/00186//ヽ 4ヽ18/

RIンA「 ile
:08/24/040/00183/AM18/

RIン A Irilc

:06/24/040/00o30/Aヽ 418/

Iッ ic No/1)atc:o510404224   1)ctr Datc:

09.102017              15.02.2018

Status:
I)eferred

1ン iC.No/1)atc:o810141117  Dcrc・ r15atc:
10102017               15.02_2018

Status:
Dcfcrred

Lic.NO/1)atc:o810141l16   1)cibr I)atc:

10 10.2017 15022018

Case No。 :18/17/84-ALC3/2017 1Party Name:ARVIND LIMITItD IMcct No/1)atc:21/84‐

AIンC3/2017

.18.O12018

1)ccisiOn : c0111lnittec cOnsidcrcd thc casc as pcr agcnda a10ng、
vith Othcr rclcvant papcrs and notcd

that this casc had been referrcd tO DIPP fOr cOmments,COmmittec decided tO await their comillcnts

and defer the case. 1｀ he casc stands deferred for rc― ‖sting On 15.02.2018.

Case No。 :25/17/84-ALC3/2017 .Party Name:ARVIND LIMI′
I｀ 1うD McctNo/1)atc:21/84-

‐Al′C3/2017
18012018

Decision : committee considered the case as per agenda alongwith othcr rclcvant papcrs and notcdthat this case had been referred to DIPP for comments. committcc decided to await thcir commcntsand defer the case.'r'he case stands dcferred for rc-risting n, r l.oi.zor s.

Case No.:48/17/84-ALC3/2017 Party Namc:

IG.R CORPORAT10N
Mcct NO/Datc:21/84-

AIンC3/2017
1801.2018

Status:
I)cferrcd

‖
『 :1li繊 I羊[選 ::駆

出Ъ:1慧rT。暫∴計T宅鍛 λttth°
tlnt tdCVant papC∬ alld l10tCnd
dccidcd tO await thcir c01111■ cntS

ds dcfcrrcd for rc_listing on 15.02.2018.

12 102017

Casc No.:19/17/84-ALC3/2017 1Party Name:MAYAIじ
XPoRTS  Mcet No/1)atc:21/84-

CORPN
AI´C3/2017
18012018

Iン iC No/1)atc:o610038710   1)cfcr I)atc:

15022018

Status:
I)efcrred

'913島
サ:5000183^Mlν   :::ち″lilililjl↓ |:サ   11,おら1,+0510464」 00 青膨.辮:
RIttTttξ l配脳

:lilT鷺
鷺:1龍
141詈 I翼

lilttlil∫
111:ま11lil:ili∬〕

雷111¶

10



Casc No.:20/17/84-Al′ C3/2017 Pany Namc:MAYA EXPORTS  Meet No/Datc:21/84‐
CORPN               IALC3/2017

118.01.2018

RLA「 ilc              Lic.No/Datc:0510404301  ‐Defcr Datc:
:05/24/040/00310/AM18/       16.102017               15.02.2018

I)ecision : ConTmittcc consiclcred 1hc casc as per agcnda alongwith other rclcvant papers ancl notccl
that llrrn was rcqucstcd to lurnish thc CAD ol'the export product lor cxamination ol'the case. Irirm
has not furnishcd thc rcqucstcd details.'l'he case stands deferred for re-listing on 15.02.2018.

Status:
I)el'erred

HQl'ilC

:O1/84/050/00184/AN/418/

Case No。 :5/19/84-A LC3/2017  Party Naine:ABHISHRI

PACKAGING PRIVATE
I′ IM11｀ 1lD

HQ「 ilC RIンA「 ilc
:01/84/050/00218/ノ ｀` 418/       :03/94/040/00558//ヽ M18/

Dccision:NC dccidcd to ratitt thC norms for the

r.No.7/305/2017-´ I｀ SヽV datcd 17.01.2018 as under:

|~ Itb面 61Ё長13rt 
「
Ouillti奇

|            .(numbcrs)
|

|  _

ltcm ol'!),xport

above AA as per DIPP comments vidc

Itcm of imporl Quantity
rccommended

for production ol
one suitcase of 66

Cms.

Mcct No/Date:21/84-

ALC3/2017
18012018

Lic No/1)ate:0310816398

17.102017

Approved

1 .Polypropylene Co polymer
(moulding grade)

5.Zippcr(Sizc iation No. 8

6. PU Coated Polyester Fabric (80
GSM I/-10%
‐7 TSA Lock

Nct to nct

Net to net

Nct 12%

Item of import Quantity
rccommendcrl

for production of
one suitcasc of 55

1.270 Kgs.

Net to nct
Net to nc1

a,z/1pge11. S ize speciali on rr-- o. 5_

5. l;pper (Sizc speciation No. 8

6. PtJ Coated Polyester Fabric (80
(〕 SM I/― 10%

9.PuH IIandlc Nct to rrct

I .21 Sq. mtrs.

llxpandable) 66 Cms)

Nct+2%
1.463 Sq. mtrs.

11

I SuitcascMadcofI)I)127500.0 1
1(Non(Expandablc)|         |
「

"C甲
立  __ |

l.Polypropylcne Co polymcr
(moulding grade)

|

|

No.5)

1.9635 Kgs.
|



8.Whcels

9.Pu‖ IIandlc

3.Export ltcm:Suitcasc Madc Of PP(Non I〕 xpandablc)75 Cms)

Quantity
(numbers)

Item of import

Suitcase Made of PP
(Non (Iixpandable)

I .Polypropylcnc Co polymcr
(moulding gradc)

75 Cms

2!! d.f ( S ize spec i at i on-N o. 5f
3.Slider(SiZe spcciation No.8

4.Zi

20000.0

, Nct to nct

|ヽ&お葛こ1

Quantity
recommcnded lbr
production ofonc

suitcasc of 75
Cms.

r.J /J Nqs.

"19晶児5剛η″AM W

HQ File

53 101/84/050/00214/AM18/

54 HQ Filc
:O1/84/050/00191/AM18/

RLノA「 ilc
:02/24/040/00112/AM18/

RIンA「 ilc

:05/24/040/00332//ヽ M18/

RI´A「 ilc
:05/23/040/00288/AM18/

Mect No/Datc:21/84-

AlンC3/2017
1801 2018

器膳 :

Status:
Dcfcrred

Status:
I)eferrcd

5 Zi ヽct 12%
6.PU COated Polycstcr Fabric(80

GSM+/-10%)
7.1｀ SA Iンock

8.Whecls

9.Pu‖ Handle

RA conccrncd may take neccssary aclon suttcCt tO Compliancc ofothcr usual cOnditions

Case No.:40/17/84¨ ALC3/2017 Party Name:AMRI′ I｀ EXPORTS Mcct No/1)atc:21/84-    status:
IPVT.LTD.              Alン C3/2017           Dcfcrrcd

1801 2018

J

」

1ン ic No/1)atc:0210207900   1)cた rI)atc:

18 102017               15022018

Decision : Committee considered the case as per agenda alorrgwith othcr rclcvanl papers and notcd
that firm was requestcd to llrnish the CAD of the export product lor cxamination ol-thc casc. Irirm
has not furnished the requeslcd details.'l-he case slands dcfcrrcd lor rc-listing on 15.02.201ti.

Casc No.:1/19/84-ALC3/2017  Party Namc:PAlッ A DECOR
PVT I′ TD

Decision : Committee considered the case as per agcnda alongwith othcr relcvant papcrs and
noted that hard copy of the application not rcceivcd f'rorn Cl.A, I)clhi. Committcc dccidcd to ask
CLA. Delhi to forward thrcc set of application alognwith rclcvant documcnts lbr cxamination of'thc
case. 'l'he case stands defbrrcd fbr re-listing on 15.02.2017.

Decision : Committee considered the case as per agenda
that firm was requested to furnish the CAD of the export 

I

1ンic.No/Datc:0510404407  1Defcr Datc:

3010.2017               1502.2018

1´ ic No/1)atc:0510404466   1)cfcr I)atc:

01 11 2017               15022018

alongwith Othcr relevant papers and notcd

product for cxanlinatioll ofthc casc.  Ilil・ Iη

Case No.:27/17/84¨ ALC3/2017 Party Namc:JIVA DESIGNS(P)MCCt No/Datc:21/84-
LTD.,                 AIン C3/2017

18.O12018

ltem of Export

12

|  |



has not f urnishcd thc rcqucstcd dctails.'l.hc case stands del-erred for rc-listing on 15.02.2018.

Casc No.:23/17/84-ALC3/2017  Palty Nainnc:CONCEPT

CI,OTHING

RI′ Al'ilc

i05/23/040/00292/Alνl1 8/

RIッ A「 ilc

i03/94/040/00599/AM18/

Mect No/Date:21/84-

ALC3/2017
18012018

Mcctlヽ o/1)atc:21/84-

ALC3/2017
18.012018

Lic.No/Date:0310816785

03.11.2017

Status:
Deferred

Status:
Deferred

Defer Date:
r5.02.2018

and decided
rc-listing on

～_HQI'ilC
DD :01/84/050/00192/AM18/

1´ ic No/1)atc:0510404484   1)cibr I)そ li c

02.11 2017               15022018

Decision : Committcc considcrcd thc case as per agenda alongwith other relevant papers and noled
that firm was rcqucstcd to furnish thc CAI) of the export product for examination of the case. lrirm
has not fr.rrnished the rcqucstcd details.'l'he case stands deferred for re-listing on 15.02.2018.

(〕asc No.:6/19/84‐ AIフ (33/2017   Palty Nanlcilう MMBI
INDUS・ FRH〕 SIッ IMI´ I｀ED.

561品品):5υ 00219/AMIV
Dccision : Committcc considered the case as per agenda alongwith other relevant papers
to discuss thc case in thc ncxt Norms Cornmittce mccting. 'lhe casc stands dcfcrrcd for
1 5.02.20 r 8.

(,asc No.:34/17/84-AI,C3/2017 Patty Nanlc:MAGNOLIA
MARTINIQUIt CIン OTHING

HQ IrilC

P.L´ I｀I)

Itlン AI↑ ilc

:01/84/050/00198/AM18/       :05/24/040/00344/AM18/

Dccision:Collllnittcc considcrcd thc casc as per agenda

to ask thc nrl. to fLlrniSh thc clcar/1cgible copy of the

dctrrcd for rc―listing on 1 5.02.2018.

Casc No.:5/21/84-AI′ (〕3/2017  Party Nanlc:GAURAV
INTIう RNAT10NAIン

lヽ4cct No/1)atc:21/84‐

ALC3/2017
1801 2018

1′ icヽ 0/1)atc:05104045!0

06.11 2017

along、vith othcr rclcvant papcrs

CAD and dcfcr thc case.The

Status:

Deferred

I)cibr I)そ ltc:

1502.2018

and declded

case stands

司 3轟掲5υ∞ZνAM晰
RI′A「 ilc

:05/23/040/00300//ヽ M18/

N4cct lヽ o/1)atc:21/84-

ALC3/2017
1801 2018

Lic.No/1)ate:0510404534

07.11.2017

Status:
Deferred

l)efer Date:
15.02.2018

and decided
rc-listin,'I on

Decision : Committec considered the case as per agenda alongwith other relevant papers
to discuss thc case in tlrc ncxt Norms Cornmittee meeting. 'llre casc stands dcferred l'or
1 5.02.201 8.

Casc No.:57/21/84-Al′ C3/2017 Pany Namc:RAYMOND
l.Iヽ 41 FIう 1)

RIン Al'llc

:03/95/040/00612/ノ Mヽ18/

Mcct No/Date:21/84‐

ALC3/2017
18.012018

1´ ic No/1)atc:0310816878

08.11 2017

Status:
Deferred

Dclir [)atc:
r 5.02.20 r 8

and decided
re-listing on

"19脚:50/00"″AM B
Decision : Committcc considercd thc case as per agenda alongwith other relevant papers

to discuss the case in thc next Norms Committee meeting. 'l'he case shnds deferred for
1 s.02.20 1 8.

13



Caso No.:7/19/84-ALC3/2017 Party Namc:RICHA&co Mcct No/Datc:21/84‐

AIンC3/2017
18.01 2018

Status:
Deferred

IIO Filc

" Ii;;, o/oo22o/A^t,/ [!i;Ur,rr 34s/AMtB/ ii:i]"i;]i",r5r04045s, Irr:f#,;i;
Decision : committee considered the case as per agenda alongwith other rclcvant papers and decidcd

i:t;..jfi;:e 
case in the next Norms commitiee m"eeting- i nE .ur" stands dcrcrred ror re-risring on

Casc No.:21/19/84-ALC3/2017

HQI↑ ilc

:01/84/050/00234/AM18/

Party Name:ABHIsHRI
PACKAGINC PRIVATE
LIMITED

RLA F‖ c
:03/94/040/Oo613//ヽ M18/

Meet No/Datc:21/84‐

ALC3/2017
.18.01.2018

1.ic.No/1)atc:o310816918

0911.2017

Approved

abovc AA as pcr I)lpp commcnts vidc

Item of import

l.Polypropylcne Co polymcr
(moulding grade)

2.Slider(Sizc Net to nct
Nct to nc1

4.Zi Nct 12%
5.Zi Net1 2%

I)ccision : NC decidc<l to ratify thc norms lbr thc
I,.NoZlQ!1201 7-T'SW d atcd 22.01.201 8 as undcr :

61

7.TSA Lock

8 Vヽhcels

2. Export Item : Suitcase Made of pp 
QlJon

8∬ ミ_]|:現 ;°
lyCttcr rabric 180

Iixpandablc) 66 Cms)

Nct 1o nct

endcd
ction of
se of 66

Item of Export Quantity
(numbers)

Suitcase Matle
of PP (Non -
Expandable)

Item of Export Quantity
(numbers)

Itcm ol'import

10.POlypropylcnd cO polymcr

(mOulding gradc)

三

'  Quantity

rccoΠHncndc
for prOductiOn

onc suitcasc Of

(〕 ms.

19635K3s.

NcttO nct

NcttO nct

Suitcasc pllade of PP

(Non(Expandablc)
_■⊆⊆甲S)

12500.0

鮮 締 発lⅧだ‰・
Nct+2%
Net1 2%
1.463 Sq.mtrs.

14

1 9 Pulllhndlc
Nct to nct

Nct 1o nct



16 TSA l′ock

18. 1)u‖ Ilandlc

3.

「

膿PI

621品轟);5000240/AMIν

“‖Ъ脚:5υ∞劉AM W

Expandable) 75 Cms)

Itcm of import

I 9. Polypropylene Co polymer
(moulding grade)

Quantity
reconrmcnded for
production of onc

suitcasc of 75 Cms.

Status:
Deferred

2.373 Kgs.

(Expandablc)75
Cms)

Nct to nct

1 21 Slidcr(SiZe speciation No.
22.Zi Size spcciation No. 5

23.Zi Size speciation No. 8

24.PU Coated Polycster Fabric(80

(〕 SM+/‐ 100/。

25 TSA Iノ ock

26.Whccls
Nct to nc1

Net to net
27.PuH llandlc N-"t t" Ga

RA conccrncd may take ncccssary acjon subicCttO Compliance ofother usual conditions.

Casc No.:3/21/84‐ Al,C3/2017  Palty Na11lc:ASHIヽ4 KAR&   Mcct No/Datc:21/84-    status:
INDUS′ I｀RIES PVT l´TD.,     ALC3/2017           Deferred

18.01.2018

Decision : Cornmittcc considcrcd thc casc as per agenda alongwith other relevant papers and decided
to discuss thc casc in the ncxt Norrns Cornmittec rnceting. 'l'he casc stands delerrcd lor rc-listing orr
I 5.02.201tt.

RIンA「 1lc

:02/24/040/00127/AM18/

RI´ A Filc

:32/24/040/00031/AM18/

Lic.No/Datc:0210207964  Dcfcr Datc:
.0911 2017               15.02.2018

Casc No.:22/19/84-ALC3/2017 Palty Namc:OX「ORD
APPARI〕 I′ S,

Meet No/Date:21/84-

AI′C3/2017

18012018

Decision : Committcc considcrcd thc casc as per agcnda alongwith other relevant papcrs and decidcd
to ask the finn to l'urnish the CAD o1'thc export product and defer thc case. 'fhe case stands deferred
Ibr rc-listing on 1 5.02.201 8.

1ン ic No/1)atc:3210078294   1)cfc・ rI)atci

09 11 2017               15.02.2018

Status:
Deferred

Casc No.:9/19/84-AL(〕 3/2017  Pally Nanlc:I´AV10SA INDIA  Mcct No/1)atc:21/84-
PRIVATI]1ッ IMITED        ALC3/2017

18.01.2018
('4 

ilq) r,ir" Iヽ I′ /ヽ Irilc lン ic No/1)ate:0810141299   1)efcr l)atc:

:O1/84/050/00222//ヽ M18/       :08/24/040/00237/AⅣ l18/        10.l1 2017               1502.2018

1)ccision i Committcc considcrcd thc casc as pcr agenda along、 vith other rclcvant papcrs and notcd

Nct to nct

1.991 Sq. mtrs.

20.Slidcr (Sizc spcciation No.

|

17 Vヽhccls

J

Nct to nct

Net to net



thatthis casc had bcen refcrrcd tO DIPP lbr cOmmcnts.COminittcc dccided tO await thcir cOlη
incntsand dcibrthc casc  l｀ hc casc stands dcた

ri・cd 10r rc_‖ sting()1l 1502.2018

Case No.:15/19/84‐Al,C3/2017 Party Namc:RICHA&Co

RI′ A Irilc

:05/24/040/00359/ノ Mヽ18/

RLA Filc

:06/24/040/00037//ヽ M18/

RLA「 ilc
:03/94/040/00598/ノ Mヽ18/

RLA Filc
:05/24/040/00350/AM18/

4ヽcct No/1)atc:21/84-

AI′C3/2017
1801 2018

1ン iC No/1)atc:0510404579

13 11 2017

Mcet No/Datc:21/84‐

ALC3/2017
18.01 2018

Status:
Dcferred

I)clcr [)atc:
l-\.01.:01 8

and dccidcd
casc stands

Status:

1)cfcrrcd

Status:
I)cferrcd

“
‖:脚:50∞ηνAM閣

“
19脚:5"∞鯰″AM B

"‖嶋鳥焙5υ∞馴AM B

6819轟 ;:50/00226/AM18/

I´ ic No/1)atc:0610038737   1)crcr I)atc:

1411 2017               15022018

DcdJOn:cOmm面∝cOttd∝edぬ c tte「
l轟 T席 8掟v‖馳憲∬F::lp猟l滉胤FλFぽl般i謄:Fl」Lぢ;]:′む
ЫC

(〕asc No.:11/19/84-AI′ C3/2017  Party Namc:sK Iう XP()RI｀ S     Mcct No/1)atc:21/84-

AI′ C3/2017
1801.2018

Dccision : committec considcrcd thc case as pcr agenda alongwith othcr rclcvant papcrs arrd dccic.lcd

i",fl;:Jfi,i:e 
case in the next Norms commitice,n"eeting. 'r'r.rI.u.r" 

srancis clclcrrcct ltr rc-listing on

Casc No.:53/21/84-ALC3/2017  Palty Namc:ALOK

INDUS・FRH〕 SI′ IMII｀ I〕D

Decision : committee considcred thc casc as.pcr agenda alongwith olhcr rcicvant papcrs anc.l clccidccl

i:ffitiJ.he 
casc in the ncxt Norms cornmiitcc riccting. 't'i".rr" srancts clctbrrccl tbr rc-tisling on

1´ ic No/1)atc:o310817072   1)cfcr I)atc

15.112017

Casc No.:13/19/84-AI」 C3/2017 Party Namc:oRIENT CRAI'′ F   Mcct No/1)atc:21/84-
1ン IMI′ I｀ 1:D AlッC3/2017

1801.2018

Status:
I)cferrcd

15.022018

I′ ic No/1)atc:o510404607   1)crc・ rI)atcl
15.11 2017               15022018

papers and decidcd
'l'hc casc stands

Slatus:
I)eferrcd

Decision : conrmittec considcrcd thc case as per agenda arongwith othcr rcrcvantto ask thc firm to furnish thc style No. or- cxporl producr and to dcr.cr thc casc.ciclclrcd lbr rc-listing on I 5.02.201 ti.

CaseNo.:51/21/84-ALC3/2017 partyName:ASIIAptjRA 
MccrNo/Datc:21/84-

INI-ITRNATIONAt, t.tMI.t.H). At.C3t2Ot:.
I 8.01 .20 t 8

の13胤 5α∞郎ぬMB λ:ぶ月i伊∞
"7

1′ ic NO/1)atc:0310817119   1)cibr I)atc:

Alヽ418/     !6112017 15022018

囲:萌 l∫lC∽涎
i肌
:響
C褐

:点臨Ti思篤蟹i」 ?liよ鳳:鵠麿潔駕:w継1liぜ:1
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Casc No.:11/21/84-Alン C3/2017 Pally Nanlc:GAURAV
INTI)RNAT10NAIン

RI′ A Irilc

:05/23/040/00315/AM18/

PRIVA´ 1｀ 1〕 l′IMITED

RI´AI'Hc
:05/23/040/00311/AM18/

RLA「 ilc
:05/23/040/00319/AM18/

Itlッ A IIHc

:03/95/040/00659/AM18/

RI´ AI↑ ilc

:03/94/040/00646/Aヽ 418/

Party Namc:PINNACLE
CLOTHING CO.,

Lic.No/Datc:0510404624  1Dcfcr Date:

16.11 2017 15.02.2018

1801.2018

1´ ic No/1)atc:0510404628   1)cib卜 I)alc:

16 11 2017 15022018

Mcct No/Datc:21/84-

AlンC3/2017

18.012018

Mcct NO/Datc:21/84-

AlンC3/2017

18.01.2018

Mcet No/1)atc:21/84-

AlンC3/2017
18.O12018

4ヽcet No/Date:21/84-

AIッC3/2017

Status:
Deferred

Status:
I)eferrcd

Status:
Deferred

Status:
Deferred

η19脚:5υ∞ZνAM閣

烈19脚:50/002 νAM W

219脚:5077002″ AM W

ち11脚:5υ∞
"夕
AM W

718脚:59∞瀦ツAM Ⅳ

Decision : Cornmittcc considcrcd the casc as per agenda alongwith other relevant papers and decided
to discuss thc casc in thc ncxt Nonns Committce mccting. Thc casc stands dcfcrrcd lbr rc-listing on
I 5.02.20 I 8.

Casc No.:4/21184-Al,C3/2017 Party Namc:FIIGI-l Meet No/Datc:21/84- Status:
DeferredPER「 ORMANC13・ I｀EXTILES  IALC3/2017

Decision : Committce considcred thc casc as per agenda alongwith other relevant papers and decided
to discuss thc casc in thc ncxt Norms Committee mecting. The casc stands defered for re-listing on
r 5.02.2018.

(〕 asc No.:7/21/84-AIノ (〕3/2017  Pany Namc:()AURAV
INTI〕 RNAT10NAl´

Lン ic No/1)ate:0510404631   1)efcr I)ate:

1711.2017 1502.2018

Decision : Contmittcc considered thc case as per agenda alongwith other relevant papers and decided
to discuss thc casc itl thc ttcxt Nornrs Conrmitlcc mccting. 'l'lrc casc stancis dclbrrccl lbr rc-listing o1
I5.02.20 r8.

(〕 asc No.:58/21/84-AI′ C3/2017 Party Nanlcilン UCKY
INTIう RNAT10NAlッ

Decision : Committce considered thc case as per agenda alongwith other relevant papers and decided
to discuss the casc in the ncxt Norms Committee meeting. 'lhe case stands deferred for re-listing on
rs.02.2018.

1ン ic No/1)atc103 1 081 7122   1)cli_・ rl)atc:

1711.2017 15.022018

Status:
I)eferred

Lic No/Datc:0310817136  Dcfcr Datc:

20 11.2017 15.02.2018

Casc No.:52/21/84-Alフ C3/2017 Party Namc:AYM SYNTEX   Mcct No/Datc:21/84-
1ンTD.                  ‐ALC3/2017

18.01.2018

Decision : Cornmittcc considcrcd thc casc as pcr agenda alongwith other relevant papers and decided
to discuss tlle casc in thc ncxt Noln.rs Cornrrittcc mccting. 'l'hc casc stands delbrrcd lbr rc-listing on
r 5.02.2018.

,, Case No.: l7l19/84-ALC3/2017

17



V

I8.01.2018
I IQ F ile RLA lrilc l,ic.No/l)arc:05 | 0404(rg I l)cl'cr l)atc::011841050100230/AM r 8i :05r24r040/0037grAM]B/ 22., .2017 t5.02.20 r 8

Decision : Committee considered the case as per agenda alongwith othcr rclcvant papers and dccidcdto discuss the case in the next Norms commitiee m-eeting. 'l'hl casc stands dclcrred ior re-listing on
I 5.02.2018.

Casc No.:26/21/84-ALC3/2017 Palty Nanlc:AMRI′ I EXPoRIS
PVT I´ TD.

HQ Filc RL′ A「 ilc
:02/24/040/00136//ヽ 4ヽ18/

:01/84/050/00263/AM18/

Casc No.:49/21/84-A LC3/2017 Party Namc:AYM SYNTI:X

IッTD.

Party Namc:RICHA&CO

RLA Irilc

:05/24/040/00409/7ヽ M18/

4ヽcct No/1)atc:21/84-

AI´C3/2017
1801 2018

1ン iC No/1)atc:o210208012   1)cibr I)atc:

2811.2017 15022018

Status:
I)cfcrred

Status:
I)eferred

Status:
Defcrrcd

Status:
I)efc rrcd

Status:
I)efcrred

I)ccision : committcc consicjcrccl tlrc casc as pcr agcnda alonurvith othcr rclcvant papcrs ancl dcciclccl
to discuss the case in thc ncxt Norms committec rnccting. .l'irc 

casc stancis dcllrrccl fbr re-listing on15.02.2018.

7719屁捻5ν0028αAMlン  し`尤ガ:iυ 0068″ AMlν  芳習出号α0310817423 1潟押|:
31H黒龍Ⅷ‰鋼 C褐:点臨Ti胤驚庶ΓTiよ鳳:鳳脳淵駕器般11雷∫∬15022018.

|ヽ4cct No/1)atc:21/84-

AI´C3/2017
18012018

Mcct NO/1)atc:21/84-

AIン (「3/2017

1801 2018

Casc No。 :50/21/84-AI′ C3/2017 Party Namc:AYM SYNTEX   Mcct NO/1)atc:21/84-
LTD ΛIンC3/2017

18012018

賀19脚:50∞郎7AMtt λ:λ淵10Ю%“ん I´ ic No/1)atc: 0310817425   1)cli_・ rI)atc:
へN418/       29112017 1502.2018

1)ccisiOn :(]0111rnittcc cOnsidcrcd thc casc as pcr agcnda along、
vith Othcr rclcvant papcl・ s and dccidcd

to discuss the case in the next Norms Comlnittcc mecting. ´
I｀hc casc stands dcfbrrcd fOr rc_listin3 on

15.02.2018.

Casc No.:12/21/84‐ ALC3/2017

"18蹴 5077002りAM Ⅳ
IンiC No/Datc:0510404737  Dcfcr Datc:

06.122017 15022018
Decision : Committee considcrcd thc casc as per agcnda alongwith othcr rclcvant papcrs ancl clccidcclto discuss the case in thc ncxt Norms Conrmittec,nceting. 'l'ic casc stands dclbrrcci lbr rc-listing on
I -5.02.2018.

Case No.:15/21/84-AIン C3/2017

80

HQ Filc

Party Name:SHVI｀ARA WORKZ

IRLA Fllc

18

|ヽ4cct Tヾ 0/1)atc:21/84-

AIン('3/2017

1801 2018

I´ ic No/1)atc:0210208033   1)cibr I)atc:



:01/84/050/00252/ノ Mヽ18/        :02/24/040/00142/AM18/       10612.2017               1502.2018

1)ccision :CO1l111littcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs alld dccided

to discuss thc case in thc ncxt Norins Colllinittee lneeting. 
´
I｀he casc stands dcfcrred for rc― listing on

15.02.2018

Casc No.:48/21/84-AI′ C3/2017 Party Namc:BRIGHT CHOICE  Mcct No/Date:21/84-
OVIうRSI]AS            ALC3/2017

18012018

Status:
f)cferrcd

15022018

Status:
Deferred

Defer Date:
15.02.20r8

and dccidccl

re-listing on

811諦轟捻50/0028夕AM18/

821£轟捻50/0023VAM 18/

Dccision : Comrnittcc considercd thc case as per agenda alongwith other relevant papers and decided
to discuss the case in thc next Norms Committee meeting. 'l'he casc stands delerred for re-listing on
r5.02.20 llt.

1)ccision:(〕 Onlmittcc cOnsidcrcd thc casc as pcr

to discuss thc casc in thc ncxt Norms Committcc

15.02.2018

Lic No/1)atc:0310817644   Dcfbr I)atc:

08 122017

Lic.No/1)atc:3210078331

08.122017

agenda alongwith othcl rclcvant papcrs
meeling. 'l'he casc stands dcl-crred fbr

RI´ Al'ilc

:03/94/040/00720//ヽ M18/

RI´A「 ilc
:32/24/040/00036/AM18/

Casc No.:1/21/84‐ ALC3/2017  Party Name:K.K.P.SPINNING  Mcct No/Datc:21/84-
lν〔Hン 1′ SI′TD,             IALC3/2017

:18.012018

(lase No.:11/21184-Al,O3l2Ol7 Party Narrc:MAGNOI-lA Mcct No/Datc:21/84-

MARTINIQUIt CIン OTHING   IAlッ C3/2017
PRIVATI:1´ IMITI〕 D

RI′A「 ilc

:05/24/040/00406/AM18/

18.01 2018

Lic No/1)atc:0510404795

08.122017

Status:

Dcfol・ 1・cd

DcFcr Datc:

1502.2018

and dccldcd

rc― listin3 0n

錦19謝:5α∞%νAM剛
I)ccision : Committcc considcrcd the casc as per agenda alongwith other relevant papers
to discuss thc casc in thc ncxt l.Norms Committee meeting. 'l'he casc stands deferred for
r 5.02.20 I tt.

(〕 asc No.:13/21/84-Al,(〕 3/2017  Party Namc:RNR
INTItRNAT10NAlン

RI´ A Ililc

:05/24/040/00393/Aレ 118/

Mcct No/Datc121/84‐

AlンC3/2017
18.01.2018

Lic.No/Datc:0510404790

08.12.2017

Sta t us:
Deferred

Defer f)ate:
I 5.02.20 I 8

and decidcd
re-listing on

・ 19脚:5α∞らはMW
I)ecision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papcrs
to discuss the casc in thc ncxt Norms Committee meeting. 'l'he casc stands delerred for
r 5.02.201tt.

Casc No.:6/21/84-AI′ C3/2017

85 HQ IlilC

Party Namc:卜HGH
PIうRI'ORMANCIt TEXTILッ ES
PRIVA′ IIう 1´ IMITIJI)

RI´A「 ilc

Meet No/Datc:21/84‐

ALソC3/2017
1801 2018

Lic No/1)ate:0510404841

Status:

Dcferrcd

Dcfcr Datc:

15.022018

and dccldcd

:01/84/050/00243/ノ Mヽ18/        :05/23/040/00349/ノ Nヽl1 8/        11.122017

1)ccision :Collllllittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs

19



t()discしlss thc casc in thc llcxt

15.022018.
l.r-orms Comnrittce mccting. '[.hc casc stands delcrrcd lbr rc-listirrg on

Case No.:18/21/84-ALC3/2017 party Name:MA.|RIX Meet No/t)atc :21/g4_ Status:CLOTHING pVT'. LTD. At.C3/2017 peferred
r 8.01.20t 8

^ - IIQ l:ilc RLA l:ile86 
'rjiri+iosol002ss/AMr8 / :05/24t040/00430/AMr8/ iil;).1fi1''05r0404848 lTfjl'fl;JtLltvivlvv+Julr\lvlt6/ |-|,.12.2017 t5.02.20 lg
Decision : committee considered the case as.per agenda alongwith other rclcvant papcrs and dcci6cd

i:H:HJte 
case in the next Norms commiitee rieeting. 't:[. 

"u.. 
stands detcrred'for re-lisling on

Casc No.:16/21/84‐ ALC3/2017  Pany Nalllc:RADNIK I〕 XPoRISヽ 4cct No/1)atc:2]/84-    status:
AI′C3/2017          Dcfcl・

1・cd
18012018

1HQ「ilc               RLA Filc              lio Nn/1｀ 。■0・ nく :AИ n′ 6:ぅ   ^_r_ ,、87器品):5υ 0025ンAMlν  戦規:iυ 0042αAMIV  .H:ち出彎α05164o4恵ζ2 讐務辮:
鷺漁派TTλ鋼¶庶富iTi胤驚」TTiょ鳳鑑府淵駕器般11蹴115.02.2018.

1lscヽまli7''iた 4_Atc3た 61ケ IPaお ヽa品またAbヽ IK EXPoRTS Mc∝ No/Dttc2 1/84‐   stitus:
AIンC3/2017           Dcfcrrcd
18.O12018

f81:3:‖ :5υ 0025″AMly  t:たん:iαO:427AMlν  ‐H:ち出号α05104048531膀.辮:
ttTl∫le∽“‰:Ⅷlle碍:彙食ili腱籠∬i』

tliy凛:楓脳潔駕:w継11蹴1

Casc NO.:20/21/84-Alフ C3/2017  Pany Namc:RADNIK Iじ XP()RTS Mcct No/1)atc:21/84-     status:

AI´C3/2017            Dcfcrl・cd
1801 2018

8911脚
:5υ00257AMB  l:ちガliα 0042ν AMlン  ‖選出彎αO'0404細 な材押|:

Decision : committee considered the case as.per agenda alongwith othcr rclcvanl papers and dcciclcd

[ff:rtiJ:e 
case in the next Norms commiitee rieeting. 

-'tii.,. 
.ur. srands ttelbrrcd for re-lisring on

Mcet No/Datc:21/84-   status:
AIンC3/2017           Dcfcrrcd
18.012018

^^ IIQ l:ile RI-A File r i^ xr^/,\^.^-^e0 ,oizr+ros o/002s2/AMt8/ ,i'Di/oioroo6r./AMr8/ i'ii;)."ifii'''310817662 ir:Bi;l;
Decision : committee considcred the case as.per agenda alongwith other rclcvant papers and dccidcd

iiH:rtiJle 
case in the next Norms commiitee ,i""ting. :r:ic 

case stands dcrcrrcd for re-risting on

Case No.:55/21/84-ALC3/2017 Party Nainnc:RAYMOND

Iッ Iル11・ I｀ Iう I)

20



Casc No.:2/19/84-A LC3/2017  Palty Namc:HIN DUSTAN
APPARIう I´ INDUS´ I｀ RH〕 S

RI´A「 ilc
:03/94/040/00722//ヽ M18/

RI′A「 ilc

:05/23/040/00338//ヽ 4ヽ18/

RI´A「 ilc
:05/24/040/00434/AM18/

RI´ A「 ilc
:05/24/040/00435//ヽ 4ヽ18/

RIッA「 ilc

:05/24/040/00442/AM18/

Palty Namc:SHAHIEXPORTS
PV′ I｀  1′
′
I｀【).

Lッ ic.No/1)atc:0310817721   Defer I)atc:

12122017 15022018

Status:
Deferred

Iン ic No/1)atc:0510404879   1)efcr l)atc:

12 122017 15022018

Status:
Dcl'crrcd

L´ ic No/1)atc:0510404886   1)cfcr Datci

12122017 15.02.2018

Status:
Deferred

Iッ ic No/1)atc:0510404887   1)efcr Datc:

12122017 15022018

Status:
I)eferred

1´ ic No/1)ate:0510404929   1)cfcr I)atc:

1312.2017 15.02.2018

Mcct No/Date:21/84‐

Al´C3/2017

18.Ol.2018

Mcct No/Datc:21/84-

ALC3/2017

Slal us:
I)el'errctl

Status:
Deferred

釧19謝:5α∞劉yAM B

∞19謝:5υ∞露νAM晰

%19謝:50/7oo2α AM Ⅳ

り1嶋脚:5υ∞%VAM B

%19胤
5υ∞2yAM W

I)ccision : Committcc considcrcd thc case as per agenda alongwith other relevant papers and decidcd
to discuss the casc in the next Norms Committee meeting. The case stands deferred for re-listing on
I 5.02.2018.

Casc No.:44/21/84-Alフ C3/2017 Palty Namc:」 IVA DESIGNS(P)MCCt No/1)ate:21/84‐
1ソTD,                  ALC3/2017

18.01.2018

Dccision : Committcc considcred thc casc as per agenda alongwith other relevant papers and decided
to discuss thc casc in thc ncxt Norms Committee mccting. 'l'he casc stands defcrred fbr re-listing on
r 5.02.201 8.

Casc No。 :9/21/84-AI′ C3/2017  Party Namc:RICHA GL´ OBAL  Mcet No/Datc:21/84‐
I〕XPORTS P.1,TD.         ALC3/2017

18.01.2018

I)ccision : Corntnittcc considcrcd thc casc as per agcnda alongwith othcr relevant papers and decidcd
to discuss 1hc casc in thc ncxt Norms Committce mecting. 'l-he casc stands deferred for re-listing on
i -5.02.20 I It.

Casc No.:21/21/84‐ AI′C3/2017 Palty Namc:RICHA GLOBAL  Mect No/Datc:21/84-
I〕 XP()RTS P Iッ TD.         ALC3/2017

18.01.2018

Dccision Committcc considcrcd thc casc as pcr agenda alongwith othcr relevant papers and decided
1o discuss thc casc in thc ncxt Norms Committce mceting. 'l'he case stands deferred for re-listing on
r s.02.2018.

Casc No.:8/21/84-AlJC3/2017  Party Namc:RADNIK EXPORTS Mcct No/Date:21/84‐

AlンC3/2017
1801.2018

Decision : Commitlcc considcrcd thc case as per agenda alongwith other relevant papers and decided
to disct"tss thc casc in thc ncxt Norms Cornmittec mccting. 'l'he casc stands deferred lor re-listing on
r s.02.20 r tt.

96 (〕
asc No.:10/21/84-ノ 1`′ (33/2017
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IHQ File                                 18.01.2018
1:01/84/050/00247/AV       RLA File

lン ic No/1)atc:o510404928   1)efer I)atc:

_        H8/     1:o5/24/040/00411/AM18/
IDecision:COmmilと c t81sidcた古thc t,            1312.2017

15.022018

1todiscussthccaseinthencxt NormsuSCasperagcndaalong、
vith Othcr rclcvant papcrs and dccidcd

lonlnlittcc meeting. ′

1502.2018
Fhc casc stands dcfcrrcd br rc― listing on

Casc No.:59/21/84-ALC3/2017 Party Namc:FIBCORP
POLYヽVEAVE PRIVATI〕
LIMI´ I｀EI)

4ヽeet No/Datc:21/84-

AI′C3/2017
18012018

Stalus:
I)eferrcd

97器
:‖:5υ 0029αAMl,  1:尤」li針 0004υ A Mlシ   IIち出彎

α日10048別 l 
な駐押|:

Decision : Committee considered the case as per agenda alongwith othcr rclcvant papcrs and dccidcd
'to discuss the case in the next Norms Committee meeting. l'f,e casc stands deferred for rc-listing on
15.02.2018.

‐Case No。 :45/21/84¨ ALC3/2017 Party Name:GAURAV       Mcct No/1)atc:21/84-    status:   ‐
lNTERNAT10NAL´         AIッ C3/2017          Dcfcr:‐ cd

!8012018

981器品児5α0028ν AMlν   ttλ」:i90035α AM lツ   |すら出彎
ab引 0464058 
讐駐.押|:

I)ecisiOn:cOminittce cOnsidcrcd thc case as per agenda along、 vith othcr rclcvant papcrs and dccidcd
to discuss the case in the next Norms Comlllittee lη ecting. 1｀ hc casc stands dcた rrcd fOr rc― listin3 0n
15.02.2018.

‐Casc No.:47/21/84-ALC3/2017 Party Namc:GANGA

‐ACROW00LS LIMITED
Mcet No/1)atc:21/84-

AlンC3/2017
.18.012018

Lン iC●No/1)atei301 01041 87   1)cfcr I)atc:
‐18.12.2017               1502.2018

Status:
Defe rred

Decision : Committee considered the case

酬 3航 5υ∞郎″AMⅣ  t:ち 刷 λ/∞

“

″AM Ⅳ

Decision : Committee considered the case as per agenda alongwith othcr rclcvant papcrs and decidcd
Ito discuss the case in the next Norms Committee meeting. 'l'he case stands delerred for re-listing on

1 5.02.201 8.

Casc No.:54/21/84-AIフ C3/2017  Party Namc:′ II〕CHIfAB(INDIA)Mcct No/1)atc:21/84-     status:
INDUS′ I｀RHう SI′TI)        AI′(,3/2017          Dcfcrrc(!

18012018

Ю011脚:5α∞劉ハMw
IRLA FHc               Iッ ic.No/1)ate:0310817853  Dctr Datc:
:03/95/040/00762/AM18/       1812.2017              15022018/00762/AM18/       1812.2017              15022018

casc as per agcnda a10ng、 vith othcr rclcvant papcrs and
)next Norms Cottmitlc mcclng「・Fhc嵐ごttiスよ乱L「苫iも !耳ぎldccided to discuss the casc in thc

listing on 15.022018

Status:
Deferred

22

Case No.:19/21/84-ALC3/2017 party Name:RICHA & CO

Itlン /ヽ 1'ilc

Mcct No/1)atc:21/84-

AIンC3/2017
1801.2018

101

‐HQ File
I′ ic No/1)atc:0510404987   1)cfc・ rI)atc:



:O1/84/050/00256/ノ M`18/ :05/24/040/00460//ヽ M18/ 19122017 15.022018

Decision : Commitlee considered the case as per agenda alongwith other relevant papers and
dccidcd 1o discuss thc casc in thc next Norms Cornmittee rnccting. 'l'he casc stands dclbrred lbr rc-
listirrg on I 5.02.201 U.

Case No.:23121184-Al,C3l20l7 Parly Name:RICIIA & CO

Rl′ AI↑‖c

:05/24/040/00463/AM18/
l´ ic No/Datc:0510404996   1)cibr l)alc:

19122017               15022018

Mcct No/Datc:21/84‐

ALC3/2017
1801 2018

4ヽcct No/Datc:21/84‐

AlンC3/2017
18.012018

Lic No/Date:0510404988

Status:
I)eferred

Status:

Defcrrcd

Defer Date:

15.02.2018

Ю219轟捻59∞%αAM Ⅳ
Decision : Comtnittcc considered the case as per agenda alongwith other relevant papers and
dccided to discuss thc casc in thc next Norms Committee meeting. 'l'he case stands deferred for re-
I isting on I 5.02.20 I 8.

Casc No.:24121184-Al,C3l20l7 Parly ,.r-anrc:RICll IA & CO

103
HQI↑ ilC RI′A「 Hc
:O1/84/050/00261/AM18/    :o5/24/040/00461/AM18/    11912.2017

1)ccisiOn : cOllllmittcc cOnsidcrcd thc casc as pcr agcnda a10ngwith

i:itttFl:1溺 :穐:は
h山 CК涎 N∝ms CaⅦ誦■∝ mttn3恥

other relevant papers and
casc stands dcl'crred lbr rc-

Casc No.:22/21/84‐ ALC3/2017 Party Name:SHAHI EXPOR′「 S tMeet No/Date:21/84-
PVT I´TD               、AlンC3/2017

118.01.2018

RI′ AI↑ Hc

i05/24/040/00410/AM18/

RI´Al'Hc
:02/24/040/00151/AM18/

Mcct No/Datc:21/84-

AlッC3/2017
1801 2018

Mcct No/Date:21/84‐

AlンC3/2017
18.012018

Lic No/1)atc:0510405018

Status:
Deferred

Status:
Deferred

Status:
Deferred

[)clcr [)ate:
I 5.02.20 I 8

papers and

Ю419轟捻507oo%ッAM B

Ю519轟捻50/00劉AM B

l´ ic No/1)atc:0510404989   1)cibr l)atc:

1912.2017               1502.2018

Decision : Commitlcc considcrcd thc case as per agenda alongwith other relevant papers and
dccidcd to discuss the case in the next Norms Committee meeting. 'l'he case stands deferred for re-
listing on 15.02.2018.

Casc No.:38/21/84-A LC3/2017 Pany Nanle:JPM EXPOR′
I｀S

PRIVATI〕 lンIMITED

Lic No/Datc:0210208067  Dcfcr Datc:
2012.2017              15.02.2018

Decision : Committcc considcrcd 1hc casc as per agenda alongwith other relevant papers and
dccidcd to discuss thc casc in thc ncxt Norms Comnrittcc ntccting. '['hc casc stands dcl'crrcd lur rc-
listing on 15.02.201 tl.

Casc No.:39/21/84-Al,C3/2017 Party Nanlc:GAURAV

INTI〕 RNAT10NAI′

106 HQ「
ilき Itl′ A Irilc

:01/84/050/00276//ヽ M18/       :o5/23/040/00368/AM18/       21.122017

1)ccisiOn : cOnlmittcc cOnsidered thc casc as pcr agenda along、 vith othcr relevant

23



decided to discuss the case in the next Nornrs committcc mccling. 'l'hc casc stands clcl'crrcd lbr rc-Iisting on I 5.02.201 8. i

Case No':2/2 l/84-Al,c3l20l7 Party Narnc:K ll IIxPOR'l's Mcct No/t)arc :21/g4- Status:
INDIA pRIVA't'Ij t,tMl.fl]t), n LCt3/2011 t)cferrcti

I 8.0 t .201 8
tlO lrile Rl,A l..ile Lic.No/l)atc:04 I016i828 t)cfer [)are:107 :otftqrcson}lJs/AMrBr :04124/040/00184/AM r8/ 2t .12.2017 t-s.02.20 r 8

Decision : committee considered the case as pcr agcnda alongwith olhcr rclcvanl papcrs anddecided to discuss the case in thc ncxt Norms clomrniticc rnccting. 'l'hc casc stancls clcl-crrccl lbr rc-listing on 15.02.201 8.

Case No.:28/21/84-ALC3/2017 party Name:MADE By INI)lA Ⅳlcct No/1)atc:21/84-

AI′ C3/2017
18012018

Status:
I)efe rred

Ю819脚
:5α∞%yAM B

RLA Filc

:05/24/040/00438/AM18/
I′ ic No/1)atc:0510405033   1)cfbr I)atc:

21.122017               15022018

I)ccisi(〕 n : cOmnlittcc cOnsidcrcd thc casc as pcr agcnda a10ng、
vit11 0thcr rclcvant papcrs and

dccidcd tO discuss thc casc in thc ncxt Norms Colllinittcc inccting  I｀
hc casc stands dcibrl・ cd lk)「 rc_

listing On i5.02.2018.

lo9 19品掲5900267AMlシ  鷺尤″:iυ00467AMIシ  ヨ:だ出号α0510405034 1駐卵|:
DedJOn:cOmmmec cOnJdtted ttc cttc abtti籠

:犠c#渉囁|::庸ttilT::L階11.lTdccidcd tO discuss thc casc in thc ncxt Norills(

listing on 1 5.02.2018.

Case No':56/21184-AL,C3/2017 Party Name:MICROI-'IlltiR Mcct NoiDatc :2llg4- Status:CORP.PRIVA'|I,I_IMI'I.ED nlcji20t7 t)eferred
r 8.01 .201 8

llo l"ile RLA I'ile Lic.No/r)atc:0i r0g r 802 r l)c|cr l)arc:ll0 :01/84i05oloozg3/A.Mt}r :03/95r040/00773/AMt8/ 26.t2.2017 15.02.20r8
Dccision : colnmitlee considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papers anddecided to discuss the case in the nexl Norms commitGc rnecting. 'l'hc casc slands r1el.errcd lor re-listing on I 5.02.201 8.

Case No.:30/21184-Al,C3/201: parry Name:RICIIA & CO

Casc No.:27/21/84-ALC3/2017 Party Namc:PINNACI′
I〕

CI´OTHIN(〕 (lo

Mcct No/Datc:21/84-

ALC3/2017
18.01.2018

|ヽ4cct No/1)atc:21/84-

AIッ C3/2017
18012018

Status:
Deferred

Status:
Dcferred

HO File RI_A Irile - l.ic.No/l)atc:05 10405 100 Def.cr l)atc:I I | :or)t+zos ot0o264tAMr8/ :05/24/040100469/AM.B/ 26.12.2017 1,s.02.20r8
Decision : committee considered the case as per agcnda alongwith othcr rclcvant papcrs anddecided to discuss the casc in the next Norms committic mccting. .l'hc 

casc stands dcf-crrcd lor rc-listing on I 5.02.201 8.
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Casc No.:40/21/84-AI′ C3/2017 Pany Name:GAURAV
INTItRNATIONAL

RIンA「 ilc

:05/23/040/00370/Aヽ 418/

RIッ A Ililc

:02/24/040/00157//ヽ M18/

RIンΛ Irilc

:35/24/040/00025//ヽ M18/

RIンA「 ilc

:02/24/040/00153/ノ ルヽ118/

Lic rヽ o/1)atc:0510405118   1)cibr l)atci

27 122017               15022018

Status:
I)eferred

Lic.No/1)atc:0210208087  Defer Datc:

27.122017              15022018

Mcct No/Date:21/84‐

ALC3/2017
18.O1 2018

Mcct No/Date:21/84-

Alッ C3/2017
18.O1 2018

Mcct No/Datc:21/84-

ALC3/2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

‖219轟掲59∞ν7AM晰

H}19脚:5剛器ンAM W

H419勝:5α∞%αAM晰

115‐ 1品:1):50/00280/AM18/

H619轟捻5υ∞%νAM Ⅳ

Decision : Committcc considercd thc case as per agenda alongwith other relevant papers and
decidcd to discuss thc casc in the ncxt Norms Committee meeting. 'l-he case stands deferred for re-
listirrg on I 5.02.201 8.

(〕asc No.:46/21/84-Al」 C3/2017  Party Namc:JPM I]XPORTS    ‐Mcct No/1)ate:21/84-
PRIVATI〕 LIMIT13D       IAI´ C3/2017

.18.01 2018

Decision : Committec considercd thc case as per agenda alongwith other relevant papers and
decided to discuss the casc in the next Norms Committee meeting. 'l'he case stands def-erred Ibr re-
listing on I 5.02.201 8.

Dccision : Comrnittcc considered tl-rc case as per agenda alongwith other relevant papers and
dccided to discuss the casc in the next Norms Committee meeting. 'l.he case stands deferred for re-
listing on 15.02.2018.

Casc No.:29/21/84-AI′ C3/2017  Party Namc:PRECISE
SItAMIン 1うSS APPARELS PVT
I´

′

I｀ I)

RIッ A「‖c
:05/24/040/00470/AM18/

Lic No/1)atc:0510405133   1)olbr I)atc:

28 122017               15022018

Status:
I)efe rred

Lic No/Datc:3510045265  1Defer Datc:

29.122017               1502.2018

Status:
I)eferrcd

Casc No。 :43/21/84-AIン C3/2017 Palty Namc:MADURA COATS ‐Meet No/Datc:21/84-
PRIVATI〕 1´IMITED,       Al´ C3/2017

18012018

Decision : Comrnittcc considcrcd the casc as per agenda alongwith other relevant papers and
dccided to discuss thc casc in thc ncxt Norms Comrnittee rreeting. 'l'he case stands del-errcd lbr re-
listing on I 5.02.201 8.

Casc No.:25/21/84-AIり C3/2017 1Palty Nallle:AMRIT EXPORTS IMcet No/Datc:21/84-
‐PVT.1′TD               IAIン C3/2017

18012018

Lic No/Datc:0210208094  Deibr Datc:

10101.2018               1502.2018

Dccision : Cornmittcc considercd thc case as per agenda alongwith other relevant papers and
dccidcd to discuss thc casc in the ncxt Norms Committee meeting. 'l'he case stands deferred for re-
listing on I 5.02.201 8.

117 Casc No.:41/21/84-A12(〕
3/2017 Party Namc:GAURAV

INTItRNATIONAIン

25



IIQ File RLA lrilc
:01/84/050/00278//ヽ 4ヽ18/:U1/04/050/00278//ヽ 4ヽ18/       :o5/23/040/Oo380//ヽ N7118/       ol o1 2018               15 02 2018

I)ecision : cOm■littec cOnsidcrcd thc casc as pcr agcnda a10ngwith Othcr rclcvant papcrs and
dccidcd tO discuss the case in the ncxt Norms COlninittcc nlceting. ′

I｀he casc stands defcrrcd fOr rc_
listing on 15.02.2018.

Casc NO.:32/21/84-ALC3/2017

HQ Irilc

‐listing on 1 5.02.2018.

Party Name:RICHA & CO

IRI´ A Ililc

Mcct No/Datc:21/84-

AIンC3/2017
1801.2018

Iン ic No/1)atc:

Stat us:
I)efe rred

:01/84/050/00269//ヽ 4ヽ18/ :05/24/040/00478//ヽ 4ヽ18/

↑No/1)atc:0510405181   1 I)efbr I)atc:
01012018 15022018

Dccision : Committee considered the case as Der asrper agcnda alongwith othcr rclrlcvant papcrs and
1′ CCiSIOn : しOmmlttce considcrcd thc casc as pcr agcnda alongwith Othcr rclcvant pa

‐dccidcd tO discuss thc casc in the ncxt Norms COmmittcc inccting. ´
I｀hc casc stands dcibrr(

1:。●:^^^_lξ
^^^ハ
lo rrcd lbr rc-

120

Case No.:33/21/84-Al,C3/2017 party Name:plNNACl_l) Mccr No/l)atc :2llg4_ Starus:CLO'l'lllNG CtO z\t.Cj/2017 Deferretl
i 8.0 t.20 r8

I IQ F'ilc Rl_A lrile l.ic.No/l)ar.c:05 t0405 lg6 t)cl.cr ,)arc::0li 84i050/00270tAMrBr :051241040100484rAMtBr 02.0 r .20 r 8 I s.02.20 r 8
Decision: committee considered the casc T p.r.agcrrcla alongwith othcr rclcvant papcrs anddccidcd to discuss thc casc in thc ncxl Norms comrnitrcc nrccting. 'l'hc casc stands clcf'erred lbr rc-Iisting on I 5.02.201 8. c

Case No.:34/21/84‐ ALC3/2017 Party Namc:PINNACLE     .Mcct No/1)atc:21/84-    status:

‐                 ICLOTHING CO AIッC3/2017           Dcfcbrrcd
18.01.2018

囲 18品掲5υ∞劾 醐  ｀ :ち魔
jO嵐
ζl↓ lj 需 淵 lα

囲 040_51絆

枕 辮 :
IlcciJOn:cOmm積 ∝ cOnsi“Кd品e轟

蕊鳳 1籠蝋 』讐 吼:鰤llir胤需 穐濯‐1:i増111:1溺:穐iCttChぬ
e ne対 N∝ms(

asc No.:42/21/84-AIJC3/2017
‐Party Namc:GAURAV
INTI]RNAT10NAIン

122

HO Irilc

Iヽ4cct No/1)atci2 1/84-

AI´ (13/2017

18012018

1,ic NO/1)atc:o510405214

Status:
I)eferred

RIッ AI'ilc
IDcfcr Datc:

26

llO File RLA l.'ile Lic.No/Datc:05 10405 lg2 Def_er Datc:lf 8 :or)t+ros0r,o272tAM'B/ :05/24/040/0o4BZ/AMr8r 0r.0r.20r8 15.02.2018
Decision : Commitree considered the 

,case T pe, agenda alongwith othcr rclcvant papers anddecided to discuss the case in the next Norms committle mceting. 'l'he casc stands deferrcd lor rc-listing on I 5.02.201 8.

Case No.:35/21/84-ALC3/2017 Pany Namc:ORIENT FA
SHI()N McctNo/Datc:21/84-

‐
EXPoRTS(INDIA)PVT.LTD  Alン C3/2017

18.01 2018

Status:
Deferred



:O1/84/050/00279/ノ M`18/       :o5/23/040/00383/AIヽ 418/       0301 2018               1502.2018

1)ccisiOn : c01nl]littcc cOnsidcrcd thc casc as per agcnda along、vith other rclcvant papcrs and
dccidcd tO discuss thc casc in thc ncxt Norlns Conllnittee rnceting. ′

1・he case stands deferrcd fOr rc―
listing on 15.02.2018.

Casc No.:37/21/84-Al,C3/2017 Party Namc:OPERA GLOBAl´   Mcct No/Datc:21/84-
PRIVATE I′ Iヽ41TED       ‐ALC3/2017

118.012018

HQ Ililc RIンA「 ilc Lic.No/Date:0510405216 1Defcr Datc:
:01/84/050/00274//ヽ N7418/       :o5/24/040/00489/AM18/       lo3.012018 15022018

I)ecision : ('oltttnittec considcrcd thc case as per agenda alongwith other relevant papers and
dccidcd to discuss tltc casc in thc ncxt Norms Committec mceting. '['he casc slands dclcrrcd f or rc-
listing on 15.02.2018.

(〕asc No.:31/21/84-Alノ C3/2017 Party Namc:RICHA&CO    IMcct No/Date:21/84‐     lstatus:
ALC3/2017           1Deferrcd
18.01 2018

HQ Irilc RI´ AF‖ c 1_icヽ 0/1)atc:0510405218   1)cibr l)atc:124 :O1/84/050/00268//ヽ M18/       :o5/24/040/Oo487//ヽ M18/ 0301 2018 15022018

I)ecision : Comrnittec considered the case as per agenda alongwith other relevant papers and
dccided to discuss thc casc in thc next Norms Committee meeting. 'l'he case stands deferred for re-
Iistirrg on I 5.02.10 I 8.

4ヽcct NO/Datc:21/84-

/ヽ 1´ (13/2017

18012018
HQI↑ ilc RI´ A「 ilc Lic NO/1)atc:0510405233  Dcfer Date:

125
:01/84/050/00273/ノ M`18/       lo5/24/040/00491/AM18/ 04.012018 1502.2018

Dccision : Comrnitlcc considercd tlrc case as per agenda alongwith other relevant papers and
dccided to discuss tlte casc in tlrc ncxt Norrls Conrrnittee rreetins. 'l'he case stands dcl.erreci lbr rc-
listing on I 5.01.101 tt.

A≦]ENDA NC MEE′ 1｀ING NO.21/AM-18 DATED 18.01。 2018
ACTIJAI」 IノY HEIJD ON 01.02.2018

126.

Decision:CommittccconsideredthccaseaSperug
sar-nplc ol thc ernbroidery done on export product and decided to modify the norms for the above

i advancc authorisalion allowing thc wastagc ol l0o/o in inputs against thc export product.
RA concerncd may takc ncccssary action sub.iccr to compliancc of othcr usual conditions.

Status:
Deferred

Status:
Deferrcd

Case No.:36/21/84‐ Al′C3/2017 Palty Namc:RADNIK
ItXPORTS

M/s.About U Irashions Pvt.1ン td

27

|£ 1望」堕三型
INC M.No.21/84 AM-18 dt.18.01.2018
I actually hcld on 0l .02.20 t tt

F.No.01/84/050/00159/AM16/DES― V
RAド .No.03/94/040/00160/AM16|      ‐ ―――      __                     __ _― ――

一

一

― ′ ´ ・′v lν ′oV`VV′ ′ ヽ1▼ ■ ■V

I YOdincaliPn?fthC norms l,rthC Adv AuthorisatiOn No.0310796543 datcd 10.o6.2015-Rcqucst
1 10 rCCOnsidcr thc wastagc allowcd by NC I%tO actual wastagc which is ncar about 30%dccidcd l
l in dccidcd bv Nc in its No. 19/84 datcd 10.09.2015.



Casc No.382
山.18.Ol.2018

actually hcld On 01 02.20旦

127.

RA「 .NO.05/24/040/00509/AM16

iffioua*cAuthorisation No.3510033691 datcd 27.04.2011-cn hancc

Casc No.383
M/s Pinnacle Clothing Co.

NC M.No.21/84 AM-18 dt.18.Ol.2018
Ir.No O1/84「iNO o1/84/050/00533/AM17/
RA「 No.05/24/040/00529/AMl

actually held on 0l .02.201 8 A「 No.05/24/040/00529/AM17/

br ttxati6n 6FnOrms agai

_     」 1｀ `｀ `

iccnsc NO.051(0401344 dated 19 01.01.2017

織器浸諦継量1言まなtitttitt:話諮売面膏竃価il1 0t濡飛lvant papttS and CAD and.        . 1      _ r_^ ^^_ヽ ^ ^ヽ′̂^■ nrAパ 11′ l h,ミ hρcnlJeclslon iし oIIHlllし LCOしυl101uし lし uし 1lv v“
υV―ν r~^ ―o一 ― ~~    ψ

    「。r samc CXpon prOduct has bccn
Shp● ng bins submttCJ bγ lht 

Яrln comm置 CC noted thtt Casc l
_ __^:`^■  人̂ ^^"月 i n rtl、′ ＼lrヽ パ。.irlod lo dcfcr thc casc 6or

潔 :野t∫∵と,淵‖∬ a#き 詰ふr=品鳥 11・ :誌LIitt A∝∝
dn」ゝ NC dCddcd Ю dctr山C CttC%r

rCJISi墾型」ユ盤型■L__

M/s I'innaclc Clothirrg Co.

淋禰翌匹 I壼珈 椰
'I~

actuallv held on Ul.UZ.zut6 
- - I ')-1 1.: :.'.*'.

ft";ffiieuinr, uaruni. -osto+oosz_l dt:21 |2.20l.6

fillp".ig""oaiiongwithotherielevantpapcrSandCAI)and .,.1"^r h.:c hoonり eCISlon:し υHHH:し し00し V:101uⅥ しuし ,lv ν―‐― ―
~r~― ―o―        シ

     1。 r Salnc cxpOl・ t product has bccn

譜腑 tlYと,Ⅷ∬lal首肥rm潔寝為l樹胤朧 |y,卜(C dCCidcd tO dcibrthc CasC ibr

130

¬casc No.385
M′ζ Pinnaclc C10thing Co

でヽMヽ3至i雨石へM-18 dt.18.01-2018 l'No.01/84/050/00529/ANl17/

actually held on 0Lq22q! A「 No.05/24/040/OQJg△ M17/

藝堂可愛I藝コ百需職F鳳薫a蕊1∴
=T~~~~~「

三二
「
III三二IIIヵ ^^1^^′、..′ :(h志職醤譜¥セ赫締漱譜壼諾活続tま驚赫 面da百品8wIA 6th6岳 dc↓五五i papcrs and CAD and_        ● ,        `｀   ___^^ ^・ ^^・・4 ^r^月 11ハ十 hoc hoρ n■Jeclsloll.し υll‖ 111し "し

しυH01uolνvし“‐―̈――~― r―
‐ ―o―       V     br samc cxpon product has bcCn

shipping bilis SubΠ litted by thC 「lrm. Colnlnittcc noted that caSC l
:`_」  人̂ ^^¨月:^′、l、′ ＼irヽ パ。r、 1バ oパ 1^バ ol卜 rihc casc nЭ「

smppng馴‖s buunはじu υJ uル 1誌
祐鳥1=IIどLIi証人tcordnJy,卜(C dCCidcd tO dcibrthc casc ibrrcibrrcd to′ 1｀C,Mumbai and thcir

Case No. 386 M/s Ncxg APParcls l.l.P

槽輛蔦悪繭需諏薫需瀾乳11乳器ξ鰤財&穐而砧“
山。

_        `●  , ハ     ___ _^‐ 1́′ ^__^^^●●l nttA c1/0101η

1    軍」至
淵 i鯛lT器洲謬聰電F猟翼yЪ誹鮪脳よ

28

in chemicals a1lowed by Norms Committec.
enda JoHttih othCrrdcv:1黒

:lTTtlttit鷺
|i CommittCC adviScd rcpp

^^‐ 11偽ハ・1lrOハ f oYn∩百1lom for a1lowin2 chcmical as l

I ::|1ffiffi;",.,"i,r;iir;ric used by the firm for manufacturc of cxporl itcm for allowing chcmical as 
I

I pcr report submittecl by thc officc of Textile Commissioncr. NC ctccidccl to await thc rcply olthc llrnr' 
1

i 
Ii 

t'.re clse stanOs OeferreO for r"-tisting on t s'Oz'zo t g' - -i

128
|

|

1下百而雨こ爾面 AM_18 dt.18.01-2018



lR^1面」両
‐
I丞|五墨垂:iプ面■11延憂亜憂亜亜ancc of othcr usual conditiOns.

132.

Dycd WOvcn「 abric (〕 SM 187(1/- 10%)STYlフ I〕 J2860/J2277 undcr spccial advance
autlrorisation schemc undcr para a.04(a\ III'P 2015-20.
I)ecision: \4/S I{icha (ilobal I:xports I'vt. Ltd. N"* D"lLi vide thcir application dateO tO.Ot.ZOtS
havc rcqucstcd lor flxation ol norms lor above said export product under Special Advance
Authorisation. Conrmittcc considercd thc casc as pcr agcnda along rvith othcr rclcvant papcrs and
rvcnt through thc dctails submitted in this case. As per CAD/CAM and other details provided in
this case, thc Cornrnittcc approvcd thc input output norms as applied for.'l'hc copy of the
application is forwardcd to thc conccrncd ItA for I'urther necessary action and compliance of other
usual conditions. 'l'herc is no need to send the case to DGFT (HQ) for fixation the norms again.
c; sM qlsul{qeltll iqpg4 qlq rrpqr._
133

(lSM Il7(iot{ -10%) StylcNo. -4114211474544alongwith Indian Knittcd lrabricunder
Fabric,
spccial

advancc authorisation sclrcrnc undcr para 4.04(a) I IrTp 2015-20.

Decision: MiS Ii.icha (jlobal Irxports l)vt..l,td. Ncw Dclhi vide thcir lettcr dated 18.01.2018 havc
rcclt-tcstcd lor fixation ol nortns I'or abovc said cxport product undcr Special Advancc Authorisation.
Committcc considcrcd thc casc as pcr agcnda along with othcr relevant papers and went through the
dctails submittcd in this casc. As pcr CAD/CAM and other dctails provided in this case, the
Cotnrnittec approved thc input oLllput norms as applied for.'l'hc copy of the applicalion is
肺 鉗

“

d Ю ttc m∝ К d RA ttr h山 ∝ llccC∬鉗y ttm allal:T獣
踊 1還

｀

思 I酬
|

conditions.′ I｀hcrc is nO nccd tO scnd thc casc to DGIrT(HQ)fOr
should rnatch in irnport and cxport.

134

thc rcpresenlative firrn and wcnt through the CAD, Laymarker and other details submitted in this
c:rsc. Accordingly. Corrrnittcc dccidcd to rnodify the norms abovc AA as applied for by enhancing
thc labric consumption of' 4.50 Sq.Mtr. pcr piccc to 5.20 Sq Mtr. per piccc.
RA conccrncd ryay takc ncccssary action sq_bjg91g_c_911pliance of other usual conditions.

語面扇雨l-20両]三
M/s Pinnacle Clothing Co.

」

|

Ir.No.01/84/162/00258/AM18/1)ES― V
1胤Мザ胤鸞£ツl£∵

剛~2018
nicha CtoUal gx

_ __J



actually held on Ol.02.2018  :三三三三三三三三三正三II:丁亜亜亜rilc:05/24/040/00020/AM16/
Arncndment in ratiflcd norrns against Advancc Authorization No.0510393963 dt.24.04.2015.

n".isior, , C*itt.c considcrcA tn. .ut. ut p.r ,g. -inO

decided to heard the representative firm and ask the reprcsentative to submit the copy ol carlicr
approved norms in the similar case for taking decision by the Committcc. 'l'hc case stands defcrrcd
to I 5.02.201 8.

136.

Casc No.391 M/s Oricnt Irashion Exports (lndia) I']vt. l.td.
IP.No.O1/84/162/263/ノ Ⅳ`l1 8/1)1〕 S―V

Prior flxation of adhoc norms for export of l. Stylc No : 76934861ン adics・ I｀ op in 1000/O Polycstcr

Printcd Wovcn Fabrics.GSM:75+/¨ 10%(VariatiOn)2.Stylc No:76918191′ adics′「 op in 100%

Polycstcr Solid Dyed Wovcn Fabrics.GSM:135+/― 10%(VariatiOn)3 Stylc No i 7693485 1ッ adics
´
I｀op in 100%Polycster Printcd Wovcn Fabrics.GSM:75 1/-10%(VariatiOn)4.Stylcヽ o:
7693480 Ladies Top in 100%Polyester Solid Dycd Wovcn lrabrics.GSM 75 1/-10(VariatiOn)

under special advance authorisation scheme under para 4.04(a)l I:'fP 2015-20.
Dccision:M/S Orient Fashion Exports(India)Pvt.Iン td● 宙dc their lcttcr datcd 19.01.2018 havc

requested for fixation of norms for above said export product undcr Spccial Advancc Authorisation.
Committee considered the case as per agenda along with othcr rclcvant papcrs and wcnt through thc

dctails subrnitted in this casc. As pcr CAD/CAM and othcr dctails providcd in this casc, thc

Committee approved the input output norms as applicd for. 'l'hc copy of the application is

forwarded to the concerned RA for further necessary action and compliancc ol other usual

conditions. 'l'here is no need to send the case to DGF'| (llQ) for fixation thc norms again. GSM
should match in i

tr4ls Sfrani ii*p-o.tr Prt. na.-
F.No.O1/84/162/00259/Aン 118/1)1〕 S―V

Prior ixation of adhoc norms for export of l.Pullovcrs(McnS)MadC Of56%Cotton 40%Modal

40/0 1]lastanc Dyed Knittcd Fabric GSM 230 and 560/0(〕 otton 400/O Ⅳloda1 40/O l〕 lastanc I)ycd

Knittcd lrabric CSM 270(′ I｀01Crancc■ /― 10%)(StyIC NO.4016172)21)u1lovcrs(Mcns)Madc Of
56%Cotton 400/O Moda1 4%Elastanc Dycd Knitted Fabric GSM 230 and 56%Cotton 400/。 Modal

4%Elastanc Dycd Knittcd Fabric GSM 270(・ I｀OICrancc l/-10%)(StylC No.4016170)undCr spccial

D".i.ion' fr4lS Snuni Xports Pvt. t-t,1. .riOc tt cir lctrcr darcd l tl.0l .20l ll along l,au" rcqrcttcd tbr
fixation of norms for above said export product under Special Advance Authorisation. Committcc
considered the case as per agcnda along with other rclcvant papcrs and wcnt thror.rgh thc dclails
submitted in this case. As per CAD/CAM and other dctails provided in this case. thc Committce
approved the input output norrrrs as applied for. The copy of thc application is forwarded to thc
concerned RA foi further neccssary action and compliancc of other usual conditions. 'l'here is no
need to send the case to DGI?I'(l'lQ) for fixation the norms again. GSM should rnatch in import and

NCh/1.No 21/84 AM-18 dt 18.01-2018

acttla‖ v hcld on O1 02 2018

Casc No.392

NC M.No 21/84 AM-18 dt.18.Ol-2018
actua‖y held on 01.02.2018

Casc No.393
NC M.No.21/84 AM-18 dt.18.01-2018 )ESV丁 丁 l

|

137

一月

advance license scheme under F′ I｀P2015-20

I cxport.



actqqlly h94 on 0l .02.201 8 _L __ __
Prior fixation of adhoc nonns lbr expori of M;il C"rt" Shffi iVadc of'172, Cotton :ZJpandcx
I)ycd Wovcn l:abric (jSM 165 ('l'olcrancc 1 or - l0%) (Style No.MASlX400SS) under spccial
advancc authorisation schcme undcr para 4!1@ MI2q ! , 4r_
Dccision: M/S Shahi Iixports Pv1. Ltd. vide their letter dated 18.01. have requested lor fixation of
norms for above said cxport product under Special Advance Authorisation. Committee considered
thc casc as pcr agenda along with other relevant papers and went through the details submitted in
this casc. As pcr CAI)/CnM and othcr details provided in this casc. thc Comnrittcc approvcd thc
irrput outpul norms as applicd for.'l'hc copy of the application is forwarded to the concerned RA lbr
Iurthcr ncccssary action and cornpliancc o[othcr usual conditions.'l'hcre is no need to send thc casc
to DGI↑
′
I｀ (1lQ)fOr AxatiOn tLc norinlagain.GSM should match in impon and cxpon,

139

(lasc No 394

ヽ(lMヽ ()21/84 AN年 18 dt18 0卜 2()18
そlCttla‖ ).hcld()n01 022018
Prior flxatiOn of adhOc nOrins for cxport of l.Girls Trousers madc of 650/O Cotton 32%Polyestcr

3%Spandcx Dyed Wovcn「 abric GSM 290(1｀ OICrance o卜 10%)(Stylc No.DG83D006R)2.Gcnts
Jackct Madc of 1000/。 (〕otton I)cnirn Wovcn 

「
abric GSM-475 and 1000/。  Cotton Dycd Wovcn

ドabric(〕 SM-240(´ I｀OICrancc 1 0r  l()%)StylC No lJ2353)undcr Spccial advancc authorisati()nl

;'i;'#'fl%til1f;iilll,"i l,i,i?li '"?0" ,n.,,. ietrer datcd 2.4.01.2rt 8 have requ-steo ror nxarion 
lol norms fbr abovc said export product under Special Advancc Authorisation. Committee

considcrcd thc casc as pcr agcnda along with other relevant papers and went through the dctails 
]

subrrittcd in this casc. As pcr CAI)/CAM and othcr details providcd in this case, the Committee 
i

approvcd thc input outpLrt norms as applicd for. 'fhc copy of thc application is forwardcd to thc I

conccrncd IIA lor Iurthcr ncccssary action and compliancc of othcr usual conditions. 'l'hcrc is no
nccd to scnd thc casc to I)GIII'(llQ) Ibr fixation thc norms again. GSM should match in import and
cxport

140

(lascヽ o395                ‐    M/s shahi lixp()rts Pvt lッ td  ~~~~  |
NC iИ.No 21/84 ANl― 18 dt.180卜2018     1      1r.No.01/84/162/262AM 18/1)1]S― V
actしla‖y hcld()!101022018

Prior flxatiol1 0f adhoc norlη s fOr cxport of(〕 cnts Jackct 、vith IIood made of 1000/。  POlycstcr

Knitled othcr Pilc lrabric Asscmblcd in layered with 1O0%Polyester Woven Fabric GSM 310 with
100% I'}olycstcr Dycd Wovcn I:abric GSM-ll9 with 100% Polyester Dyed Kniued Fabric GSM -80
and 100%Polycstcr Non wovcn scw in Inlcrlining CSM-36 ('folerance or- l0%) (Style No
WM6045) r-rndcr spccial advancc authorisation sghgqg q!4ct p_4I4 4,04(a)l L_U?!_El1l
I)ecision: M/S Shahi lixports Pvt. Ltd. vide thcir letter datcd 24.01.2018 have requested lor fixation
ol- norms for abovc said exporl product under Special Advancc Authorisation. Commitlec
considcrcd thc casc as pcr agcnda along with othcr rclevant papcrs and went through the details
sLrbmittcd in this casc. As pcr Cn I)/CAM and other details providcd in this case, the Committce
approvcd thc input oulput nonns as applicd for. 'l-hc copy of thc application is forwarded to the
conccrncd IIA lor furthcr ncccssary action and cornpliancc of othcr usual conditions. Thcrc is no
Кd b∝ ndthc casc Ю Dα■ oo%rЯ X面∞ 山c mrms電j■ GSM shoutt m江 市 h而

"nJcxport.
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141.

(〕 asc lヽ o396 M/s Richq il]qqqllxpgrtg Pvt.!!d
NC M.No.21/84 AM-18 dt.1801-2018

actua‖ y held on 01.02.2018

I↑ .No.01/84/162/264AM 18/1)I〕 S―V

Prior fixation of adhoc norms for export of L l,adies Othcr Garrncnt (l)rcss) of l loh Polyestcr 29%o

Rayon Dyed Knitted F'abric GSM 170(+l-10%) Style No. 13079396 2. l,adics Othcr Garmcnr
(Dress) of 11o/o Polyester 29Yo Rayon Bleached Knittcd Irabric GSM 170(tl-10%) Slylc No.
13019396-1777396 3. t.adics'l'op of 100% Polyester Dycd Jcrscy Knittcd Irabric GSM 190(1/-
l0%) Style No. 469639, along with Indian F-abric under spccial advancc authorisation schcrnc
under para 4.04(a) I FTP 2015-20.
Dccision: M/S Richa Global lixports Pvt. Ltd. New Delhi vide their letter dated 18.01.2018 have
requested for fixation of norms for above said export product under Spccial Advancc Authorisation.
Committee considered the casc as per agenda along with othcr rclcvant papcrs and went through thc
details submitted in this casc. As pcr CAD/CAM and othcr dctails providcd in this casc. thc
Cornmittcc approved the input output norms as applicd for. 'l'hc copy oI thc application is
forwarded to the concerned RA for further necessary action and compliancc of other usual

conditions. There is no need to send the case to DGFT (llQ) for fixation the norms again. GSM
should match in import and export.
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